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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

Original Application No. 434 of 2023 

Davinder Pal Singh 

Applicant(s) 

Versus 

State of Punjab & Ors. 

Respondent( s) 

Reply of Er. Rohit Singla, Environmental Engineer on behalf of 

Member Secretary, Punjab Pollution Control Board in compliance of order dated 

08.11.2023. 

Respectfully Showeth 

1) Briefly ·stated, Sh. Davinder Pal Singh, resident of Patiala has filed a 

complaint alleging that the Municipal Corporation, Patiala is violating the 

Solid Waste Management Rules, 2016 and orders passed by Hon'ble 

Tribunal with regard to the ban on burning of waste in open places and bulk 

waste burning in landfill sites in Patiala city. It is further alleged that regular 

fires at the garbage dump site near Chotti Nadi in Patiala are causing 

nuisance in the nearby area. The complaint was treated Original Application 

No. 434 of 2023 by the Hon'ble National Green Tribunal. 

2) The Hon'ble Tribunal vide orders dated 01 .08.2023, constituted a Joint 

Committee ~mprising of Central Pollution Control Board (CPCB), Punjab 

Pollution Control Board (PPCB), District Magistrate, Patiala and 

representative of Commissioner, Municipal Corporation, Patiala to verify the 

factual position and take remedial measures. Factual and action taken report 

was sought from the Joint Committee. Punjab Pollution Control Board wa~ 

designated as nodal agency by the Hon'ble Tribunal. 
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3) That in compliance to the orders dated 01.08.2023 of the Hon'ble National 

Green Tribunal, the Joint Committee comprising of following officers visited 

the site on 24.08.2023 along with Sh. Davlnder Pal Singh applicant. 

i. Ms. Sakshl Sawhney, District Magistrate, Patiala 

ii. Er. Shyam Lal Gupta, Superintending Engineer, Municipal 

Corporation, Patlala . 

iii. Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation, 

Patiala 

iv. Er. J.P. Meena, Scientist D, CPCB, Regional Office, Chandigarh 

v. Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1, 

Patiala 

vi. Er. Gurkaran Singh, Assistant Environmen~al Engineer, PPCB, 

Regional Office, Patiala. 

The Joint Committee submitted its report to the Hon'ble Tribunal on 

12.10.2023 through email dated 05.11 .2023. A copy of the Joint Committee report 

is·enclosed as Annexure-A for kind perusal. 

4) That the action taken by Punjab Pollution Control Board against Municipal 

Corporation, Patiala for improper handling, management arid disposal of 

solid waste was highlighted in para no. 4 & 5 of the Joint Committee report 

and the same is reproduced below for kind perusal: 

"4. Action taken by PPCB: 

i) In view of the directions of the Hon'ble National Green Tribunal 

in O.A. No. 606 of 2022, environment compensation amounting 

to Rs. 21 lacs (for a period from 01.07.2020 ti/128.02.2022) has 

been imposed upon Municipal Corporation, Patiala for non­

compliance of Solid Waste Management Rules, 2016 and 

legacy waste remediation, out of which Rs. 9. O lacs has been 

deposited by the State Government on behalf Municipal 

Corporation, Patiala. 

ii) The directions dated 26.05.2022 issued by CPCB were 

forwarded to the Department of Local Govt., Government of 

Punjab by PPCB letter no. 805 dated 19.07.2022 to ensure 

compliance of said directions. The said directions are 

reproduced as under: 

1. The Department of Local Government · shall provide · 

updated information w.r.t directions dated 01.03.2021 
' 
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issued by PPCB regarding bio-mlning issued to it. It is to 

be ensured that updated Information w.r.t at least all 

Metro cities Is provided In accordance with Hon'ble NGT 

Directions. 

2. The Department of Local Government to conduct 

comprehensive risk assessment studies and accordingly 

prepare detailed On-site Emergency Plan for each 

dumpsite located in their jurisdiction addressing the 

following issues: 

a) The onsite emergency plan to cover potential risks/ 

emergencies due to fire, . obnoxious flammable 

emissions, odour, vector borne diseases, rodents, bird 

nuisance, seasonal affects i.e. summer I winter I 

monsoon (rainy seasonj and all other potential risks at 

the dumpsites. 

b) The onsite emergency plans to address the worst 

possible case scenarios preferably using appropriate 

risk assessment softwares · covering any or all of the 

potential emergency issues/scenarios cited above. 

c) The on-site emergency management plan to cover 

likely affected geographical area including population, 

flora & fauna in and around the dumpsites. 

d) The on-site emergency plan to contain detailed 

remedial measures both hardware and software based 

for mitigating various emergency situations, which 

should finally be available with respective control 

room~ and on-site emergency notice boards. 

e) The Department of Local Government to prepare the 

on-site . & off-site (or update off- site) emergency 

management plans preferably through an expert 

agency on the subject. 

The Department·of Local Government shall implement 

the following interim measures on priority till the time On~site/Off­

site Emergency Plans are prepared and implemented: 

a) Disposal of Waste: Fresh waste not to be disposed 

at the dumpsite where bio- remediation is being 

undertaken. Organic waste from slaughter house, 
I 

4r 
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fish market etc., industrial waste not to be disposed 

at the dumpsite. It is to be further ensured that 

industrial waste IE-Waste/Lithium battery is not 

dumped at the site. Waste that Is being unloaded at 

the site should be examined visually for potential 

fire sources fire sources when located, should be 

neutralized with cover material Immediately. 

Emergency tipping area to be provided to set aside 

from the immediate working area where incoming 

loads of material known to be on fire or suspected 

of being so can be deposited, inspected and dealt 

with. Adequate compacting of waste to be done to -

minimize formation of air or methane pockets which 

can lead to subsurface fire at site. 

b) Monitoring at dumpsites: Methane Gas Detectors 

(on downwind side) to be installed at site so that 

area with high methane concentration can be 

identified and preventive actions be undertaken. 

Further, temperature at windrows to be monitored 

with non-contract infrared thermometer ( as used for 

monitoring human body temperature under COVID 

circumstances) and records be maintained for any 

major deviations. The temperature is to be in the 
. . . 

range of 350C to 590C. Treated leachate /water to 

.be sprayed on the waste when rise in temperature 

is observed at the bioremediation si(e. Suitable 

mechanism to be in place. Installation of CCTV 
• cameras _ at the site and provision of fencing & 

frequent patrolling to be done for checking 

unauthorized entry at dumpsite. 

c) Arrangements for fire Extinguis~ing: Arrangements 

for adequate storage of sand/ chemical fire 

extinguishing medias such as foam or powder at 

site to be made to douse fire in case a fire Incident 

Is reported. Usage of water for dousing fire to be 

avoided. Isolation and allowing rapid natural 

burnout or smothering with soil to be done for 

dousing dumpsite _ fires. Dedicated fire tenders 
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(preferably chemical extinguishing media) and 

adequate fire safety measures are to be deputed, 

specifically during summer season when dumpsltes 

fire is more likely to take place. All mobile 

equipment or vehicles should be fitted with fire 

. extinguisher and sparl< arrester. 

d) Health & Safety of Worl<ers: Fire protection 

measures and safety equipment to be provided to 

all worl<ers at the site and checked before entry to 

the dumpsite. Worl<ers to be trained for detection of 

fire and necessary action to be taken in case of fire. 

Periodic training of workers be conducted in Safe 

handling of Waste, . PPE's, Health & Safety issues · 

etc. 

e) Mock Drills &. safety audits: Periodic mock drills to 

be conducted to prevent fire accidents . at 

dumpsites. Quarterly, Fire Safety and Hazardous 

Emissions Audits to be conducted. 

A copy of the said direcf!ons was forwarded _tq all 

the Municipal Corporations/ · Municipal 

Councils/Nagar Panchayats of the State vide PPCB 

letter nos. 1340-1507 dated 14.09.2022, including 

Municipal Corporation, Patiala for compliance. 

Copies· of the letters of PPCB bearing nos. 805 

dated 19.07.2022 and 1340-1507 dated 14.09.2022 

are attached as Annexure-'A' & Annexure-'B' 

respectively. 

5. Action taken by PPCB w.r.t. complaint 

A news item was published in "The Tribune" 

dated 16.04.2023 regarding burning of solid. Waste at o/d . 

dump site near Choti Naddi, Sanouri Adda, Patiala. 

The site was visited by officers of PPCB on 

17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary 

Inspector and Sh. Harwinder Singh, Sanitary Inspector of 

Municipal Corporation, Patiala. During visit, solid waste 

dumped at the ~ite was found burning. Officials of the 

Municipal Corporation, Patiala inforrne_d that the site was old 
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dumping waste site and the fire occurred due to methane 

production from the decomposition of solid waste as well as 

due to rise In ambient temperature, resulting In fire In dumped 

waste. 

Municipal Corporation, Pat/ala was Issued 

notice to issue directions u/s 5 of Environment (Protection) 

Act, 1986 for the violation of provisions of Solid Waste 

Management Rules, 2016 by _PPCB letter no. 3749 dated 

19.05.2023 along with an opportunity of personal hearing 

before the Chairman, PPCB on 29.05.2023, which was 

postponed to 02.06.2023 due to administrative reasons. 

The personal hearing was held on 08.06.2023, 

wherein, the representative of Municipal Corporation, Pat/ala 

informed that bio .. remediation of legacy waste at said old 

dump site has been completed by about 90 % by Mis 

Akansha Enterprises Ltd., Kamal and remaining waste shall 

be bio-remediated within few months. He further informed that 

the said fire incident occurred due ,to sudden rise in 

temperature and generation of · gases. However, the 

Municipal Corporation Patiala controlled the said fire. The 

representative further. informed that Municipal Corporation, 

Patiala is conducting periodic mock drills at the dump site and 

has prepared an exit plan in case of emergency. Herbal 

sanitizer and Melathene dust spray is being done on the 

garbage to control the smell emanated from the waste at 

dump site. Fresh waste generated from various households 

of the city is being segregated at 6 no. Material Recovery 

Facilities (MRFs) of the city for processing and is not being 

disposed at said dump site. 

It was decided by the Chairman, PPCB in the hearing that: 

1) The Municipal Corporation, Patiala shall submit 

comprehensive action plan for bioremediation of 

remaining legacy waste with timelines, within one 

month. 

2) The Municipal Corporation, Patiala shall ensure 

that no such fire incident shall occur in the future 
I 

otherwise, PPCB shall impose Environment 
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Compensation of suit8ble amount without any 

further opportunity. 

3) The Environmental Engineer, Regional Office, 

Patiala shall verify the contentions made by the 

Municipal Corporation, Patiala in its reply as per 

rules and regulations and submit its concrete 

recommendation. 

The proceedings of the said hearing were 

communicated to the Municipal Corporation, 

Patiala, a copy of which is attached as Annexure-

'C'. II 

5) That after filing of the report of the Joint Committee, the Hon'ble Tribunal was 

pleased to seek response from the respondents namely District Magistrate, 

Patiala, Municipal Corporation, Patiala and Punjab Pollution Control Board 

by passing an order dated 08.11 .2023. · The response of the respondent 

Punjab Pollution Control Board may kindly be read in the following 

paragraphs. 

6) That in compliance of order dated 08.11.2023, it is respectfully submitted that 

apart from the action taken by the Punjab Pollution Control Board as 

highlighted by the Joint Committee in its report filed before the Hon'ble 

Tribunal on 12.10.2023, the Municipal Corporation, Patiala was given . 

personal hearing before the Chairman of the Board on 24.01 .2024 in 

reference to the notice issued by the Board for directions u/s 5 of the 

Environment (Protection) Act, 1986 for violation of the provisions of Solid 

Waste Management Rules, 2016. 

The hearing before the Chairman of the Board on 24.01.2024 

was attended by Sh. Gurpreet Singh, Superintending Engineering, Sh. J.P 

Singh Executive Engineer, Sh. Harvinder Singh, Sanitary Inspector on 

behalf of Municipal Corporation, Patiala. The officers of Municipal 

Corporation, Patiala stated that the Municipal Corporation has already 

contacted M/s Thapar Institute of Engineering & Technology, Patiala to 

conduct comprehensive risk assessment studies and to prepare detailed 

· on-site emergency plan for the dump site. A water tanker with fire brigade 

has already been placed at dump site to douse the fire in case of 

emergency, however permanent water hydrant system is yet to be 

provided. The officers further informed that the company earlier engaged 

for bio remediation of the legacy waste is In the dispute with the Corporation 

and Corporation has floated tender for engagement of the new company 
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for its bio remediation of the pending legacy waste. Corporation is having 

portable methane gas sensors; however, fixed detectors are yet be 

installed. The officers informed that the Corporation has already floated 

tender to provide fencing around the dump site as well as to provide 

permanent gate at the site. Corporation has Installed two number 

piezometers out of the 4 which Is to be installed as per the 

recommendations of the Joint Committee. The officers requested to give 

some time to complete the entire recommendations of the joint Committee 

as well as provisions of the SWM Rules, 2016. 

After examining the facts of the record and hearing the 

Officers of the Board and representative of the Municipal Corporation, 

Patiala, the Chairman of the Board was of the view that Municipal 

_ Corporation has not yet complied with almost all the recommendations of 

the joint committee, not submitted any comprehensive plan for 

bioremediation of legacy waste, failed to deposit Environmental 

Compensation imp~sed by the Board for violation of the SWM Rules, 2016 

as well as no written reply submitted by the Municipal Corporation. Furthe~. 

the case is pending in the Hon'ble National Green Tribunal and action taken 

report is to be placed in the Hon'ble NGT by the Board. As such, the 

Chairman of the Board decided as under: • 

a) The Municipal Corporation, Patiala shall comply with all the 

recommendations of the Joint Committee by 04.02.-2024 and 
. . 

shall submitthe compliance report in writing to the Board. MCP 
. I 

shall be reheard before the · Chairman of the . Board on 

05.02.2024 at 11 :00 AM in his office at Patiala. 

b) The .Municipal Gorporation, Patiala is to deposit Rs 40 Lac for 

violation of the SWM, Rules 2016 for the period 01.07.2020 to 

30.09.2023. However, it has deposited. only 9 lac so far. 

Municipal Corporation, Patiala shall deposit the balance amount 
' 

. of Envir~nment Compensation of Rs 31 lac, immediately. 

c) The Municipal Corporation, Patiala shall apply to obtain 

authorization as required under the Solid Waste Management 

Rules, 2016, within 07 days. 

d) In case of the failure of the decisions at sr. no. 1 to 3 by 

Municipal Corporation, Patiala, the Board shall · initiate legal 

action against the Municipal Corporation and its responsible 

officers for non-compliance of the Environmental Laws. 
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I e) Environmental Engineer, Regional Office, Patiala shall visit the 

site to chec~ the compliance by the Municipal Corporation, 

Patiala well before the next date of personal hearing to be given 

and submit Its report during the course of hearing. 

f) Environmental Engineer, Regional Office, Patiala shall also 

ensure to submit the report to the Hon'ble NGT in the OA no. 

434 / 2023 well in time. 

g) The copy of the proceedings be · sent to the Deputy 

Commissioner, Patiala with request to look into the matter 

personally being the matter is pending in Hon'ble National 

Green Tribune. 

The proceedings of the hearing held on 24.01.2024 were 

conveyed to the Commissioner, Municipal Corporation, Patiala 

vide letter no.10568 _dated 02.02.2024 for compliance and a 

copy of the same is enclosed ~erewith as Annexure-B. 

7) That the Superintending Engineer, Municipal Corporation, Patiala vide letter 

no. 1439-SEII dated 07.02.2024 submitted progress report and time lining for 

completion of dump site to the office of Environmental Engineer, Punjab 

Pollution Control Board; Patiala: A copy of letter dat~d 07.02.2024 of 

Municipal Corporation, Patiala is enclosed as Annexure-C. 

8) Tha~ in compliance to the decision of hearing held on 24.01.2024, a further 

opportunity of hearing was afforded to Municipal Corporation, Patiala before 

the Chairman of the Board on 14.02.2024. The hearing before the Chairman 

on 14.02.2024 ~as attended by Sh. Gurpreet Singh Walia, Superintending 

Engineer, Sh. J.P Singh, Executive Engineer. ·The officers of the Municipal 

Corporation, Patiala informed about the com~liances as under: 

a. . . Municipal Corporation, · Patiala has given work order for risk 

assessment and on-site and off-site emergency plan of dump site 

to Thapar Institute of Engineeri~g and Technology (TIET), Patiala 

and also made adv~nce payment to · the said institute in this 

regard. 

b. Municipal Corporation, Patiala informed that the tender work for 

bioremediation of the legacy waste is under progress and they are 

perusing to finalize the same on priority. 

c. Municipal Corporation, Patlala has installed water tank of capacity 

2000 litre with submersib\e pump and underground pipeline has 
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~een laid for carrying water from this storage tank for dousing of 

fire. 

Municipal Corporation, Patiala has purchased 3 methane gas 

detectors and s~me have been installed at site. 

Municipal Corporation, Patiala has engaged the nearest weigh 

bridge namely Bharat Computerized Kanda for weighing of solid 

waste vehicles. However, new estimate has already been 

prepared for p_roviding and installation of new weigh bridge at 

dump site and the work shall be co~pleted by 30/4/2024. 

Municipal Corporation, Patiala has provided entry gate at the 

dump site and two no. security guard were also deputed at site. 

g. Municipal Corporation, Patiala has started the fencing of the 

dump site and the same shall be completed within one month. 

h. Municipal Corporation, Patiala shall start the plantation activity 

after completion of fencing work and complete plantation shall be 

done by 31/3/2024. 

i. Municipal Corporation, Patiaia . has installed all the 4 nos. 

piezometers to check the groundwater quality. 

j. Municipal Corporation, Patiala has installed 8 no. cc:rv cameras 

at main shed facing different locations at the dump site. 

k. Municipal Corporation, Patiala has applied for CAF registration on 

the·lnvestment Punjab Portal and authorization .shall be applied 

after the approval of the CAF. 

I. Municipal Corp.oration, Patiala has taken up the ·matter for 

deposition environmental compensation with its Higher 

Authorities and assured to deposit the same latest by 15/3/2024. 

9) That after examination of the record and hearing officers of the Board as well 

as the officers of Municipal Corporation, Patiala on 14.02.2024, the Chairman 

of the Board decided as under: 

a. Municipal Corporation, Patiaia shall deposit the balance amount 

of Environmental Compensation amounting to Rs. 31 Lakhs 

immediately without any further delay. 

b. Municipal Corporation, Patiala shall submit interim report 

regarding risk assessment study and on-site and off-site 

emergency plan of dump site from Thapar Institute of Engineering 

and Technology (TIET), Pati~la in the first ~eek of March, 2024 
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in the 0/o Environmental Engineer, Regional Office, Patlala. 

Environmental Engineer, Regional Office, Patiala shall personally 

review the progress in this regard on weekly basis and to send 
report accordingly. 

c. Municipal Corporation, Patiala shall expedite the tendering 

process for the bioremediation of legacy ~aste and shall ensure 

that the bioremediation of the legacy waste lying at the dump site 

be carried out at the earliest. Further, Municipal Corporation, 

Patiala shall not dispose off any fresh waste at the dump site. 

Municipal solid waste of the city be handled as per provisions of 

t.he Solid Waste Management Rules, 2016. 

d. Environmental Engineer, Punjab Pollution Control Board, 

Regional Office, Patiala shall · calculate the Environmental 

Compensation to be imposed on the Municipal Corporation, 

Patiala for non-compliance of the Solid Waste Management 

Rules, 2016 including non-bioremediation of legacy waste period 

1/10/2023 to 31/1/2024 and send the same to the EPA Cell to 

issue orders in this regard. 

e. Municipal Corporatio!'l, Patiala shall connect its CCTV cameras 

installed at dump site · with the Board's server within 15-days. 

Asstt. Environmental Engineer (OS-WM), Head Office, Patiala 

shall monitor these CCTV cameras and in case any fire incident 

is observed, the concerned officer shall inform to the 

Environmental Engineer, Regional Office, Patiala immediately for 

taking action against the Municipal Corporation authorities. 

f. Environmental Engineer; Regional Office, Patiala shall collect the 

groundwater sample from the piezometers installed by Municipal 

Corporation, Patiala and from the nearby vicinity (as reference 

sample) within 15-days. 

g. Municipal Corporation, Patiala shall make its ETP operational, 

which is provided for treatment of leachates being generated form 

the legacy dump site by 28/2/2024 positively. 

h. Municipal Corporation, Patiala shall obtain authorization under 

the Solid Waste Management Rules, 2016 by 28/2/2024. 

i. Municipal Corporation, Patiala shall submit bank guarantee 

amounting to Rs. 10 Lakhs as an assurance to comply with the all 
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the commitments given above as well as recommendations of the 
Joint Committee within given time frame immediately. 

j. Municipal Corporation, Patlala shall Involve Its horticulture wing to 
provide plantation along the boundary of the dump site and 
ensure that 50% work be completed by 10/3/2024 and remaining 
by 10/4/2024. 

The proceedings of the hearing held on 14.02.2024 were conveyed to the 
Commissioner, Municipal Corporation, Patiala vide letter no. 12477 dated 
29.02.2024 for compliance and a copy of the same is enclosed herewith as 

Annexure-D. 

10) That Punjab Pollution Control Board has taken and is taking appropriate 
action against Municipal Corporation, Patiala for violation of the provisions 
of Solid Waste Management Rules,2016. The status/ action taken report 
is hereby submitted in compliance to the orders dated 08.11.2023 for kind 
perusal and appropriate orders of the Hon'ble National Green Tribunal. 

Date: 18 -o3-lDl.~ 

Place: Po,,b,'~ 

Submitted by 

~ 
(Er. Rohit Singla) 

Environmental Engineer 
Punjab Pollution Control Board 

Regional Office, Patiala 
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PPCB/RO/PTAMNo. 2.843. Through e-mail Dated: Adfulas 

To, 
The Registrar, 
Hon'ble National Green Tribunal, 
New Delhi. 

Subject:  Action taken report in compliance of Hon'ble National Green Tribunal (NGT) orders in 0,A. No. 43412023 titled as Davinder Pal Singh Vs State of Punjab. 

In regard'to abbwe, please find enclosed herewith the action taken report of 
Joint Committee constituted by Hor n'ble National Green Tribunal, New Delhi in compliance 
of Hon' ‘ble NGT orders in 0.A. No. 43412023 titled as Davinder Pal Singh Vs Stat of 
Punjab. 

DA/as above 

= For Member Secretary 

Regional Office, C-23, Model Town, Patiala 
93d wage, Mi-23, Was Iga, yews” 

Phone: 0175-2228132 £-mall : eero_patiala@yahoo.com, Web: www,ppch.gov.in
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Factual/Action taken report by Joint Committee constituted by Hon'ble National 
Green Tribunal (NGT) In orders O.A. no. 434/2023 titled as Davinder Pal al sigh V/s 
State of Punjab. 

1. Background: 

The complainant Sh. Davinder Pal Singh has filed a complaint in the Hon'ble National Green Tribunal 

(NGT) alleging that the Municipal Corporation, Patiala Is violating the Solid Waste Management Rules, 

2016 and orders passed by Hon'ble Tribunal w.r.t. Imposing ban on burning of waste in open places 

and bulk waste burning in landfill sites in Patiala city. The complaint has further alleged that regular 

fires at the garbage dump site near Chotti Nadi in Patiala Is causing nuisance in the nearby area and 

has requested to Hon'ble Tribunal for redressal of the matter. 

The Hon'ble Tribunal has taken cognizance of the said complaint and vide orders 

dated 01.08.2023, the Hon'ble Tribunal has constituted a Joint Committee comprising of Central 

Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala and 

representative of Commissioner, Municipal Corporation, Patiala to verify the factual and action taken 

report to the Hon'ble NGT within one month. Hon'ble Tribunal has also directed the Joint Committee 

to meet within one week, undertake visits to the site, look into the grievances by associating the 

complainant, verify the factual position by providing status of waste generation, waste processed, 

existence of legacy waste, its remediation and take appropriate remedial action by following due 

course of law. PPCB has been designated as nodal agency in the matter. 

2. Directions issued by Hon'ble NGT for making compliance to Solid Waste Management Rules, 
2016 

{i) 0.A. No. 606 of 2018 — “Compliance of Municipal Solid Waste Management Rules, 2016” - The 

Hon'ble NGT vide order dated 10.01.2020 in 0.A No. 606 of 2018 titled as “Compliance of 

Municipal Solid Waste Management Rules, 2016" issued directions, the relevant part of which 

is reproduced as under: 

“a. In view of the fact that most of the statutory timelines have expired and directions of 

the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 

.2016 remain unexecuted, compensation scale Is hereby laid down for continued failure after 

31.03.2020, The compliance of the Rules requires taking of several steps mentioned in Rule 22 

from Serlal No. 1 to 10 (mentioned in para 12 above). Any such continued failure will result in 

ligblfity of every Local Body to pay compensation at the rate of Rs, 10 lakh per manth per Local 

Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population 

between 5 lakhs and 10 lakhs and Rs, 1 lakh per month per other Local Body from 01.04.2020 
till compliance,y.... 

& \ «> We
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ms 0 b. Legacy waste remediation wos to ‘commence’ from 01.11.2019 In ter ” order o 
this Tribunal dated 17.07.2019 in 0.A No.519/2019 para 2853 even though statutory timeline 

for ‘completing’ the sald step is il 07.04.2021 as per serial no. 11 in Rule 22), which direction 
remains unexecuted ot most of the places. Continued failure of every Local Body on the subject 
of commencing the work of legacy waste sites remediation from 01.04.2020 till complionce 

Vit result in iabilty to poy compensation a th rate of s. 10 lakh per month per Local Body 
for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 
S lakhs and 10 lakhs and ps, 1 lakh per month per other Local Body.” 
The said timelines for levy of environmental compensation was extended for a period of three onthe onths i.e. from 01.04.2020 tg 01.07.2020 in view of COVID-19 pandemic by the Hon'ble Tribunal vide 

order dated 17.09.2020, 

(ii) O.A. No. 286 of 2022 - In 0.A. No. 286 of 2022 wrt. news item published in “The Indian 
Express” dated 20" April, 2022 titled “7 charrec to death in fire near Ludhiana dump site”, the Hon'ble 
Tribunal directed CPC to collect information about garbage dump site from all States in respect of 
atleast Metro Cities and issue necessary directions/guidelines for preventing such fires and handling 
them effectively, if they take place, specifying serious consequences of delay in dealing with the issues 
in violation of binding rules. 

(ii) 0.A. No. 288 of 2022 - In 0.A. No. 288 of 2022 regarding news item published in “The Times 
of India” dated 22th April titled “Delhi, another long drawn effort to douse fire at Gazipur land fill”, 
dump site has been considered isolated and vulnerable site, which require on-site and off-site fire and 
other disaster management plans. 

3. Directions issued by Central Pollution Control Board 

CPCB vide letter no. CP-99/143/2021-UPC-11-HO-CPCB-HO/1576 dated 26.05.2022 has issued 

directions u/s 5 of Environment (Protection) Act, 1986 for implementation of Solid Waste 

Management Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the State 

Pollution Control Boards. 

4. Action taken by PPCB: 

(i) In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022, 

environment compensation amounting to Rs. 21 lacs (for a period from 01.07.2020 till 28.02.2022) 

has been imposed upon Municipal Corporation, Patiala for non-compliance of Solid Waste 

Management Rules, 2016 and legacy waste remediation, out of which Rs. 9.0 lacs has been deposited 

by the State Government on behalf Municipal Corporation, Patiala. 

(ii) The directions dated 26.05.2022 Issued by CPCB were forwarded to the Department of Local 

Govt, Government of Punjab by PPCB letter no. 805 dated 19.07.2022 to ensure compliance of said 

directions. The said directions are reproduced as under: 

X WM be
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The Department of Local Government shall provide updated information w.r.t directions 

dated 01.03.2021 issued by PPCB regarding bio-mining issued to it. It is to be ensured that 

updated information w.r.t at least all Metro cities is provided in accordance with Hon'ble NGT 

Directions. 

The Department of Local Government to conduct comprehensive risk assessment studies and 

accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their 

jurisdiction addressing the following issues: 

a) The onsite emergency plan to cover potential risks/ emergencies due to fire, 

obnoxious flammable emissions, odour, vector borne diseases, rodents, bird 

nuisance, seasonal affects i.e. summer / winter / monsoon (rainy season) and all other 

potential risks at the dumpsites. 

b) The onsite emergency plans to address the worst possible case scenarios preferably 

using appropriate risk assessment softwares covering any or all of the potential 

emergency issues/scenarios cited above. 

c) The on-site emergency management plan to cover likely affected geographical area 

including population, flora & fauna in and around the dumpsites. 

d) The on-site emergency plan to contain detailed remedial measures both hardware 

and software based for mitigating various emergency situations, which should finally 

be available with respective control rooms and on-site emergency notice boards. 

e) The Department of Local Government to prepare the on-site & off-site (or update off- 

site) emergency management plans preferably through an expert agency on the 

subject. 

The Department of Local Government shall implement the following interim 

measures on priority till the time On-site/Off-site Emergency Plans are prepared and implemented: 

a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is 

b) 

being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not to 

be disposed at the dumpsite. It is to be further ensured that industrial waste / E-Waste/Lithium 

battery is not dumped at the site. Waste that is being unloaded at the site should be examined 

visually for potential fire sources fire sources when located, should be neutralized with cover 

material immediately. Emergency tipping area to be provided to set aside from the immediate 

working area where incoming loads of material known to be on fire or suspected of being so can 

be deposited, inspected and dealt with. Adequate compacting of waste to be done to minimize 

formation of air or methane pockets which can lead Yo subsurface fire at site. 

Monitoring at dumpsites: Methane Gas Detectors {on townwind side) to be installed at site so 

that area with high methane concentration can be identified and preventive actions be 

Lo Further, temperature at windrows to be monitored with non-contract infrared 
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thermometer (35 used for monitoring human body temperature under COVID circumstances) ang 

records be maintained for any major devia ons. The temperature is to be in the range of 350C to 

590C. Treated leachate /water to be sprayed on the waste when rise In temperature is observed 

atthe bioremediation site. Sultable mechanism to be In place. Installation of CCTV cameras at the 

site and provision of fencing & frequent patrolling to be done for checking unauthorized entry at 

dumpsite, 

C| Arrangements for fire Extinguishing: Arrangements for adequate storage of sand/ chemical fire 
extinguishing medias such as foam or powder at site to be made to douse fire in case a fire Incident 
Is reported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural 
burnout or smothering with soil to be done for dousing dumpsite fires. Dedicated fire tenders 
(preferably chemical extinguishing media) and adequate fire safety measures are to be deputed, 
specifically during summer season when dumpsites fire is more likely to take place. All mobile 
equipment or vehicles should be fitted with fire extinguisher and spark arrester. 

d) Health & Safety of Workers: Fire protection measures and safety equipment to be provided to all 
workers at the site and checked before entry to the dumpsite. Workers to be trained for detection 
of fire and necessary action to be taken in case of fire. Periodic training of workers be conducted 
in Safe handling of Waste, PPE's, Health & Safety issues etc. 

€) Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at 
dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted. 

A copy of the said directions was forwarded to all the Municipal Corporations/ Municipal 

Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, including 

Municipal Corporation, Patiala for compliance. 

Copies of the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09.2022 are 

attached as Annexure-‘A’ & Annexure-‘B’ respectively. 

5. Action taken by PPCB w.r.t, complaint 

A news item'was published in “The Tribune” dated 16.04.2023 regarding burning of solid Waste at old 

dump site near Choti Naddi, Sanouri Adda, Patiala. 

The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary 

Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala. During visit, 

solid waste dumped at the site was found burring. Officials of the Municipal Corporation, Patiala 

Informed that the site was old dumping waste site and the fire occurred due to methane production 

from the decomposition of solid waste as well as due to rise In ambient temperature, resulting in fire 

in dumped waste. 

Municipal Corporation, Patiala was Issued notice to issue directions u/s 5 of Environment (Protection) 

Act, 1986 for the violation of provisions of Solid Waste Management Rules, 2016 by PPCB letter no. 
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3749 dated 19 : 05.2023 along with an OFportunity of personal hearing before the Chairman, PPCB on 9.05.2023, which was postponed to 02.06.2023 due to administrative reasons, 
The personal hearing was held on 08.06.2023, wherein, the representative of Municipal Corporation, 
Patiala informed that bio-remediation of legacy waste at sald old dump site has been completed by 
about 90 % by M/s Akansha Enterprises Ltd., Karnal and remaining waste shall be bio-remediated 
within few months. He further informed that the said fire incident occurred due to sudden rise in 

| 
temperature and generation of gases. However, the Municipal Corporation Patiala controlled the said 

fire. The representative further informed that Municipal Corporation, Patiala is conducting periodic 

mock drills at the dump site and has preoared an exit plan in case of emergency. Herbal sanitizer and 

Melathene dust spray is being done on the garbage to control the smell emanated from the waste at 

dump site. Fresh waste generated from varlous households of the city is being segregated at 6 no. 

Material Recovery Facilities (MRFs) of the city for processing and is not being disposed at said dump 

site. : 

It was decided by the Chairman, PPCB in the hearing that: 

1) The Municipal Corporation, Patiala shall submit comprehensive action plan for 

bioremediation of remaining legacy waste with timelines, within one month, 

2) The Municipal Corporation, Patiala shall ensure that no such fire incident shall occur in the 

future, otherwise, PPCB shall impose Environment Compensation of suitable amount without any 

further opportunity. 

3) The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the 

Municipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete 

recommendation. 

The proceedings of the said hearing were communicated to the Municipal Corporation, Patiala, a copy 

of which is attached as Annexure-‘C’. 

6. Visit of the Joint Committee constituted by Hon'ble NGT: 

In compliance of the directions of the Hon'ble NGT in present application no. 0.A. No. 434 of 

2023, the Joint Committee comprising of following officers held a meeting on 22.08.2023 at Patiala to 

deliberate upon actions to be taken for compliance of orders dated 01.08.2023 of the Hon'ble NGT in 

the present case- 

1) Ms. Sakshi Sawhney, District Magistrate, Patiala 

2) Er. Shyam Lal Gupta, Superintending Engineer, Municipal Corporation, Patiala 

3) Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation, Patiala 

4) Er. LP. Meena, Sclentist D, CPCB, Reglonal Office, Chandigarh 

5) Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1, Patiala 

6) Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB, Regional Office, Patiala 
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It was decided by the Joint Committee to make field visits on 24.8.2023 and assaciate the 

complaj i ! v 

Plainant Sh. Davinder Pal Singh during the visit of the Joint Committee to the solid waste dum, 

site at Patiala, 

The Joint Committee then visited the solid waste dump site of Patiala on 24.8.2023 

along with complainant Sh. Davinder Pal Singh. The complainant also submitted his grievance in 

written to the Joint Committee alleging the same status in the original complaint, a copy of which is 

attached as per Annexure-‘D', The Joint Committee made following observations: 
1. The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one 

at site-A having area of about 3.5 acres and another site-B having area of about 3 acres. 

2 The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh 

waste and 15000 MT legacy waste is dumped at site-B. 
3. Mixed waste was found dumped at site-B. 

. A trommel system has been installed for recovery of the legacy waste. However, the same 

Was not in operation as the legacy waste lying was in wet condition due to recent floods & 

rains in the area. 

5. Although permanent fire control mechanism has not been provided at the dump site, 

however, one fire brigade was found stationed near the dump site for control of fire in case 

of any emergency. 

6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection 

of methane gas at the dump site. 

7 ETP for treatment of leachate has been provided, however, it was found non-functional. 

8. Plantation around the dump site was not found adequate. 

9. Fencing around the dump site and gate at entrance point have not been provided. 

10. Partial storm water drain has been provided. 

7. Statement of Municipal Corporation, Patiala w.r.t. waste generation, waste processed and 

legacy waste existing and remediated: 

(i) The solid waste dump site of Patiala city is located at Sanauri Adda, which is about 40-45 

years old and falls which within the limits of Municipal Corporation Patiala. 

The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of 
(ii) 

te was there in form of heaps of 7 meters (21 feet) height. 
legacy was! 

iation of legacy waste at the dump site was awarded to M/s 
(iii) The work of bio-remed 

Akansha Enterprises Karnal by Municipal Corporation Patiala with a target for completion 

of remediation within 24 months. 

(iv) Rs 6.85 Cr. were to be spenton this remediation project. 

(v) About 1.66 lakh MT (95%) of waste has been remediated till date. 
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WM) Abowt3s :310 5 acres i ot of land has been reclaimed upon remediation of legacy waste and a 
Park has been developed in about 3 acres of this reclaimed land. 

(i) About 50-60 thousand MT of legacy waste along with some fresh waste Is lying at the 

dump site, 

(vil) During the recent floods in Patiala City in July, 2023, about 260 MT per day of waste from 

Patiala City, Improvement Trust, colonles developed by Patiala Development Authority, 

Babbu Singh Colony, Vikas Vihar, Ranjit Nagar, DF Nagar, Malwa Enclave, Aman Vihar, 

Career Enclave and other colonies localed outside the Corporation limits was received at 

this dump site, due to which fresh waste could be seen at the dump site. 

(i) Bulldozers and JCB machines are being used to handle the garbage coming at the dump 

site. 

( Afire brigade vehicle has been permanently deployed to avoid any unexpected fire at the 

dump site. 

(x) 5 portable methane detectors are being used for detection of methane gas. 

(xi) Piezometer and CCTV cameras have now been installed at the dump site. 

8. Recommendations: 

Following measures shall be taken by Municipal Corporation, Patiala in a time bound manner for 

prevention of fires at its dump site and management of solid waste : 

a) Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and 

accordingly prepare detailed On-site Emergency Plan for its dump site addressing the ’ 

following issues: 

v To cover potential risks / emergencies due to fire, obnoxious / flammable emissions, 

odour, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer / 

winter / monsoon (rainy season) and all other potential risks at the dumpsites. 

v To address the worst possible case scenarios preferably using appropriate risk 

assessment softwares covering any or all of the potential emergency issues / scenarios 

cited above. 

v To cover likely affected geographical area including population, flora & fauna in an 

around the dumpsites, 

¥ To contain detailed remedial measures both hardware and software based for 

mitigating various emergency situations, which should finally be available with 

respective control rooms and on-site emergency notice boards. 

b) Municipal Corporation, Patlala shall provide a permanent water hydrant system, which can be 

used to douse of the fire at any time In the year. 
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| Municipal ¢ Pal Corporation, Patiala shall implement following Interim measures til the Hine ote site emergency plans are prepared: 
v [3 ; Tesh waste not be disposed at the dump site where bio remediation Is being 

Undertaken, 

Yom ethane ges detectors (on the down side) to be Installed ot the site so that area with 
, high methane concentration can be Identified and preventive actions be undertaken. 

Arrangements of ire extinguishers to be made especially In the summer seasons. 

3 Maids Corporation, Patiala shall install CCTV carneras at ts dump site, provide weigh 

bridge for proper measurement of waste received at the dump site. : 

©) Municipal Corporation, Patiala shall install a permanent gate with one security personnel at * 

its mi 
ain entrance to avold any unauthorized access to the solld waste site. 

© Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering 

of any waste in any water body. ¥ ; 

[2] Musisipsi Corporation, Patiala shall Increase the plapfetion area i/ green belt aon) its dump 

site, ; 

h) Municipal Corporation, Patiala shall provide plezometdrs on foi Le locations in order 

to check the contamination of ground:water, * te i 

ood i 

Ms. Sakshi Sawhney, District Er, Shyam Lal upta, hs Er. Jatinde} Pal Singh, 

Magistrate, Patiala fi: Superintending Engineer, : Executive Engineer, Municipal 

fash 4 mf 
Na Er, NavtdstSingla, 

eon 
Er. J.P. Meena, Sclentist D, CPCB, 

Er, Gurkaran Singh, J 

Regional Office, Chandigarh Environmental Engineer; Environmental Engineer, PPCB, 

PPCB, Patiala . Regional Office, Patiala 

Municipal Corporation, Patiala. Corporation, Patiala
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brrturne - f UAE UTHE 23% H93 
PUNJAB POLLUTION CONTROL BOAR] 

Dated. Aalad 

The Principal Secretary to Govt. of Punjab, 
Department of Local Government, 
Chandigarh. 

Subject: Directions under Section 5 of Environment (Protection) Act, 1986 for 
implementation of the Solid Waste Management 1Rules, 2016 regarding 
Fire Incidents at MSW Dumpsites. 

Refs CP-99/143/2021-UPC-1I-HO-CPCB-HO/1576 dated 26.05.2022. 
Whereas, the Ministry of Environment, Forest & Climate Change has notified 

Solid Waste Management Rules on April 08, 2016 which inter-alia state procedures for Solid Waste Management; 

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the State Urban Development Department to ensure implementation of provisions of these Rules by all local authorities; 

And whereas, in accordance with Rule 15(a) of the Solid Waste Management (SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste 
management plan as per state policy and strategy on solid waste management within six months from the date of notification; 

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules, 
2016, the local authorities and Panchayats shall ensure that the operator of a facility 
provides personal protection equipment including uniform, fluorescent jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the 
same are used by the workforce; 

And whereas, MSW is being disposed of unscientifically in most cases which 
is one of the major causes for public nuisance due to fre quent fire incidents, foul odour, generation of leachate and other adverse environmental i impacts; 

And whereas, several fire incidents have been reported recent| ly at Ghazipur & Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab. 

And whereas, fire incidents at dumpsites may lead to sev 
on environment and related health hazards. People living in and aroun 
likely to be affected due to the frequent outbreaks of fire, 

ere adverse impact 
d the dumpsites are 

And whereas, Hon'ble NGT in OA No. 286 of 2022, in reference to News item 
published in The Indian Express dated 20" April, 2022, titled “7 Charred to death in fire 
near Ludhiana dumpsite” has directed CPCB to collect information about garbage dumpsites from all States in respect of atleast Metro cities and issue statutory directions / guidelines for preventing such fires and handling them effectively if they take place, specilying serious consequences of delay in dealing with the issue, in violation of binding 
rules Ly 

FHEIE FYE, F997, ufenpar - 147001 Contd... 
Vatavaran Bhawan, Nabha Road, Patiala - 147001 § _ Phone ; Chairman. + 0175-2215793, Member Secretary : 0175-2215802 40), 241 > iE 

Website : viww.ppeb.govin | E-Mall : charmanppch@yahoo in | msppeb@gr 
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) here are total " he Board, t 
And whereas, as per the Information available in t 

“43 dumpsites in the state of Punjab. 

creas, as pur Guidelines for il cy Waste (Old Municipa 

i 
Disposal of Legacy 

shensive sk assessment Sold Waste) issued by CPCB, it is important to carry out pops hn to commencement 
and develop onsite emergency plan which should be kept handy p 
of dumpsite bio-remediation & bio-mining; 

} ’ letter to And whereas, the Board had issued following directions nae regarding; £PA/21/543 date 01.03.2021 to the Department of Local Government, Punja i 
bio-mining of Legacy Waste to submit action taken report within 15 days: 
1. The Department of Local Government shall provide complete list of legacy va 

dumpsites in the State as per format enclosed to the Board. 
The Department of Local Government shall ensure that necessary action for bio-minin; 
and bio-remediation of these dumpsites is done by the concerned local authorities in 
compliance with provisions of Solid Waste Management Rules, 2016 

3. The Department of Local Government shall ensure that concerned local authorities 
engaged in the bio-mining process of legacy waste shall follow procedures as per CPCB 
Guidelines for disposal of legacy waste with specific compliance to the following points 

i. Analysis of various screened fraction materials i.e. RDF, fine earth/bio earth etc 
prior to its disposal/utilization. 

it. Preparation of plan for utilization/disposal of screened fractions. 
iii. Adequate provisions for leachate treatment. 

Maintenance of records/documents for disposal/utilization of the RDFs or fine earth 
and other materials. 

The Department of Local Government shall ensure that the local bodies prepare time 
targeted action plan for bio-mining/bio-remediation of these dumpsites in compliance with points listed above. The timelines as specified in Solid Waste Management Rules 
2016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation of 
these sites. 

5 The Department of Local Government shall ensure that no fresh waste is disposed at 
these dumpsites and local authorities make proper arrangement for management of 
fresh solid waste 

Ihe Department of Local Government shall ensure that atleast one leg 
dumpsite is remediated in the State, which can be considered as model f 
for other legacy waste dumpsites in non-attainment cities (NAC). 

acy waste 

or compliance 

And whereas, the action taken report with respect 10 above mentioned 
directions has not been received from the Department of Local Government, ull now. 

And whereas, Hon'ble NGT in its Order dated April 22, 2022 in OA No 

2288/2022 regarding News item published in the Time of India dated Apnl 22, utled Delhi 

fnother tong deavan effort to douse fire at Ghaapur landbll* has stated that dumpaice mon 
oe considered an sabted and valierable site winch require On sate and Off site Tie ad 

other disaster management bl 
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And whereas, CPCB made the following observations based on inspected 
vanous dumpsites, where bioremediation of legacy waste is being carried out; 
solid waste continued to be dumped at these dumpsites. 

Fire incidents have been reported at locations where fresh waste is being dumped 
inaccessible slopes of garbage were observed 

n No standard operating plan in place for prevention and management of Fresh 
dumpsite fires 

V. Cause of fire incident reported is excess release of Methane (CH4) gas due to anaerobic decomposition of the bio-degradable organic waste, high temperature and dry atmospheric conditions. 
Partial fencing with barbed wire provided at the boundary observed. 
Police patrolling the site not observed, 
No fire tender observed at site. 
Anti-Smog Gun have been installed which were not found in use; 

And whereas, CPCB vide letter No. (CP-99/143/2021-UPC-II-HO-CPCE- 
HO/1576 dated 26.05.2022 has issued Directions to the Punjab Pollution Control Board 
under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid 
Waste Management Rules, 2016 w.r.t, fire incidents at solid waste dumpsites. 

And whereas, Ministry of Environment & Forest, Govt. of India vide 
notification S.0. 327(E) of 10.04.2001 has delegated powers vested under section 5 of the 
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, State Pollution Control 
Boards/ Committee to issue directions to any industry or any local or other authority for 
the violation of the standards and rules relating to Municipal Solid Waste notified under 
the Environment (Protection) Act, 1986. 

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers delegated upon him by the Ministry of Environment, Forests and Climate Change, Govt. of india, New Delhi, issues the following directions u/s 5 of Environment (Protection) Act, 
1986: 

1) The Department of Local Government shall provide updated information w.r.t Directions dated 01.03.2021 issued by the Board regarding biomining issued to Department of Local Government. It is to be ensured that updated information W.rt at 
least all Metro cities is provided in accordance with Hon'ble NGT Directions 

2) The Department of Local Government to conduct comprehensive risk assessment 
studies and accordingly prepare detailed On-site Emergency Plan for each dumpsite 
located in their jurisdiction addressing the following issues: 
The onsite emergency plan to cover potential risks/ emergencies due to fire, 

obnoxious / flammable emissions, odour, vector borne diseases, rodents, bird 
nuisance, seasonal affects i.e. summer / winter / monsoon (rainy season) and all 
other potential risks at the dumpsites. 
The onsite emergency plans to address the worst possible case scenarios preferably 
using appropriate risk assessment softwares covering any or all of the potential 
emergency issues/ scenanos cited above 

Y Contd... 
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1 raphical are, 

The on-site CMergency management plan to cover likely affected geographical are, eluding population, flor & fauna in and around the dumpsites. both hardware 
The on-site emergency plan to contain detalled remedial measures hich shoulg 
3d software based for Initigating various emergency situations, which s 

y notice 

finally bo available with respective control rooms and on-site emergency boards, 

: fr. 
3) The Department of Local Government to prepare the on-site & off-site (or update po 

o 
Site) emergency Management plans preferably through an expert agency on the 
subject, 

4) The Department of Ly 
on priority tll th 

ocal Government shall implement the following interim measures e time On-site/Off-site Emergency Plans are prepared and 'mplemented: 
a. Disposal of Waste: Fresh waste remediation is being undertaken, etc, industrial waste not to be dis that industrial waste / E-Waste / that is being unloaded at the 

sources fire sources when located, immediately. Emergency tipping arg immediate working area where inco 
suspected of being so can be dey 

not to be disposed at the dumpsite where bio- 
Organic waste from slaughter house, fish market 
posed at the dumpsite. It is to be further ensured 
Lithium battery is not dumped at the site. waste site should be examined visuall 

Monitoring at dumpsites: Methane Gas Detectors (on down: installed at site so that area with high methane 
preventive actions be undertaken, Further, 
monitored with non-contract infrared thermom 
body temperature under COVID circumstances) 
major deviations. The temperature is to be in t 
leachate /water to be sprayed on the waste whi 
the bioremediation site. Suitable mechanism 
cameras at the site and provision of fencing 
checking unauthorized entry at dumpsite. 

wind side) to be concentration can be identified and 
temperature at windrows to be eter (as used for monitoring human 
and records be maintained for any 
he range of 350 to 590C. Treated 

en rise in temperature is observed at 
to be in place. Installation of ccTy 

& frequent patrolling to be done for 

Arrangements for fire Extinguishing: Arrangements for adequate storage of sand / chemical fire extinguishing medias such as foam or powder at site to be made pe 
douse fire in case a fire incident is reported. Usage of water for Sin fs bs > avoided, Isolation and allowing rapld natural burnout or smothering with so ee oe ite fires. Dedicated fire tenders (preferably cherie 
done for dousing dumpsite ate fire safety measures are to be depute), extinguishing media) and adequate fire sal ety pe oe er season when dumpsites fire is more A Spiel SE d be fitted with fire extinguisher and spark All mobile equipment or vehicles should be fitted w 
arrester, 
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P'UILJAY POLLUTION CONTROL BGALD 

Health & Safety of Workers: Fire protection measures and safety equipment to be provided 
to allworkers at the site and checked before entry to the dumpsite. Workers to he trained 
101 detection of fire and necessary action to be taken in case of fire Periodic training of 
varkers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc 
Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents 

*taumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted. 

The Department of Local Government is hereby directed to submit action taken 
repert within 10 days for Action Point listed at No. 5 above. Action taken report for Point No. 1 

< “to be provided within 20 days of receipt of these Directions. 

was Zen MT 

(Prof. (Dr.) Adarsh Pal Vig) 

Chairman Va 
Endst.No. Rob Dated 14 ho 

A copy of above is forwarded to the Member Secretary, Central Pollution Control 
Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter no. CP-39/143/2021- 

UPC-II-HO-CPCB-HO/1576 dated 26.05.2022, for information please. 

WR WF 
(Prof. (Dr.) Adarsh Pal Vig) 

Chairman F 

Endst.No. So Dated 14 ry 22 

A copy of above is forwarded to the Secretary to Government of Punjab 
Department of Science, Technology & Environment, Chandigarh, for information please. 

WRIT, fo 
% (Prof. (Dr.) Adarsh Pal Vig) 

Chairman Ly 

Endst.No. $0.9 4 vated__ [70 Joy 7 

A copy of above is forwarded to the following for information and necessary 

athion 

fle Chief  Environmental  Engineer, Punjab  Pollution Control  Board 

Patials/Ludhiana/Jalandhar & Bathinda. 

the Senor Environmental Engineer, Punjab Pollution Control Board, Zonal Office, Jalandhar 

fthinda, Amritsar, Patiala-1/2, & Ludhiana-1/2 
J the touronmental Engmeer, Punjab Pollution Control Board, Regional Office, Patiala 

sangrur, Batala, Amritsar, Hoshiarpur, Bathinda, Faridkot, Mohali, Roper. Fatehgarh Sab 

Jotandhact/M and Ludhiana-I/I/I/IY, with a request to coordinate with the concerned 

aunonty for ensunng compliance of the directions 

wa 2 vd IR 

| (Prof. (Dr) Adarsh Pal Vig) 
34 alrman Chalrmai i 
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| === PUNJAB POLLUTION CONTROL BOARD 
Nay Vatavaran Bhawan, Nabha Road, Patiala - 147 001 

175-2215803, 2215793 email - seehq3@gmail.com Fan: 0175 - 2202672, POX: 0175- 2227925, Web: www ppeh gov.In 
No. SEE (HQ-3)/2022/..) A 0 + § Wf [2 2 

\38 3 Se} 
Regd 

To 

1 The Commissioner, 
Municipal Corporation (os per list) 

The Executive Officer, 
Municipal Council | Nagar Panchayat (as per list) 

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986 for implementation of the Solid Waste Management Rules, 2016 regarding fire incidents at MSW dumpsites, 

Ref: CP-99/143/2021-UPC-11-HO-CPCB-HO/ 1576 dated 26/5/2022 and PPCB letter no. 805 dated 19/7/2022, 

1is intimated that Central Pollution Control Board (CPCB) vide its letter dated 26/5/20 2 has issued directions u/s 5 of Environment (Protection) Act, 1986 for implementa: on 
of the Solic Waste Management Rules, 2016 regarding fire incidents at MSV/ dump sites (coz, 
enclosed) Accorcingly, the Deptt. of Local Government was directea vide Board's letter dateo 
19/7/2022 (copy enclosed) to ensure the compliance of the said directions and submit the Acion 
taken report 

IU s further intimated that the matter is being reviewed by Hon'sle NGT in 0.2 

no. 286 of 2022 titied as “News item published in the Indian Express gated 20" Adi. 2022 t 

“7 Charred to death in fire near Ludhiana dumpsite” and Action taken report in the subject matte” 

has been sought vide order dated 25/7/2022 (copy enclosec). 

You are, tnerefore, requested to take necessary action and ensure the meticu o 

compliance of the said directions. 

DA/- As hove (Through e-mail). or : Go; nvironmental Engineer (HQ-3/3) 

for Chairman 

[322 
A copy of the above 1s forwarced to the followings for information and necessan, 

Endst no. i ¢ Through e-mail Dated. IY 

Sait ov Ee Frviranmental [ngineer, Punjab Pollution Control Board, Jalanuhar / Luahiana 
{ himnrsar 4 Paticle . 

1 paronientdl Engineer, Punjab Pollution Control Board, Zonal Office, Pataa- 

soda fLadniang 1/11 Amntsar & Patiala, 

3 Eraronmental Engineer, Puja Poliation Contiol Board, Regional Office, Pat slo 

ref Hoshierpun / Bathinda / Pandit / Jalandhar 71 Ludmana-1 7 1021007 

Clty Cali thal J Mohalt £ Aetsar B Ropar 
) J 

en ( = Lo 

1a (4h) 
Lovironmental Enginedr (HQ-3/3) 

for Chairman 
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rr 

Phone no. 0175-2301182 

REGISTERED . 

W fi / * 

The Commissioner, Jilin s 

Municipal Corporation, Pye) v i _, 

Patiala 
Ivy EH / 

Subject: Proceedings of the personal hearing given on 08/06/2023 by the Chairman of 

the Board to M/s Commissioner, Municipal Corporation, Patiala w.r.t Notice to 

issue directions u/s 5 E(P)Act, 1986 for violations of the provisions of Solid Waste 

Management Rules, 2016. 

Following were present: pA 

From the PPCB side: % 

1 Er. GS. Majithia, Member Secretary, 4 
2 Er. Sandeep Bahl, Chief Environmental Engineer (P) A) 

3. Er. Lavneet Kumar, Senior Environmental Engineer (zP-1) 

4 Er. Garima Garg, Asstt. Environmental Engineer, RO, Patiala 

From the Industry's side: . 

i. Sh. Naman Markan, Joint Commissioner, Municipal Corporation, Patiala 

2 Sh. Rajinder Chopra, Superintending Engineer, Municipal Corporation, Patiala 

3 Sh. Harvinder Singh, Sanitary Inspector, Municipal Corporation, Patiala 

Asstt. Environmental Engineer, Regional Office, Patiala bring out the notice that 

the timelines for compliance of various activities laid down in Solid Waste Management Rules, 

2016, as well as extended times fixed by the Hon'ble National Green Tribunal have already lapsed. 

In O.A No. 606 of 2018 titled as “Compliance of Municipal Solid Waste 

Managernent Rules, 2016” came up for hearing before the Hon'ble National Green Tribunal on 

10 01.2020, wherein the Hon'ble National Green Tribunal issued certain directions, the relevant 

part of which is as under: 

2 In view of the fact that most of the statutory timelines have expired and directions of the 

Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 

2016 remain unexecuted, compensation scale is hereby laid down for continued failure 

after 31.03.2020. The compliance of the Rules requires taking of several steps mentioned 

in Rule 22 from Serial No. 1 to 10 (mentioned in para 12 above). Any such continued failure 

will result in liability of every Local Body to pay compensation at the rate of Rs. 10 lakh per 

month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body 

for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body 

from 01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden, the 

lability will be of the State Governments with liberty to take remedial action against the 

erring Local Bodies. Apart from compensation, adverse entries must be made in the ACRs 

of the CEO of the said Local Bodies ana other senior functionaries in Department of Urban 

Development ete. who are responsible for compliance of order of this Tribunal 

Lo Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this 

Tribunal dated 17.07.2019 in 0.A. No. 519/2019 para 2853 even though statutory timeline 

for “completing the said step 15 till 07.04.2021 (as per serial no. 11 in Rule 22), which 
direction remains uncxecuted at most of the places: Continued failure of every Local Body 

on the subject of commencing the work of legacy waste sites remediation from 01.04.2020 
ull compliance will result in liability to pay compensation at the rate of Rs. 10 lakh per 
month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body 
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body. 
If the tocal Bodies are unable to bear fmancial burden the liability will be of the State 
Governments, with liberty to take remedial action against the erring Local Bodie . Apart 
from compensation, adverse entries must he wade in the ACRs of the CLO of the said Local
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Bodies and other senior functionaries in Department of Ur 
responsible for compliance of order of this Tribunal. 

CPCB vide its letter no. 1576 dated 26.05.2022 has issued tity Environment (Protection) Act, 1986 for implementation of Solid Waste Manage pul ey Wirt fire incidents at Municipal Solid Waste dump sites to the State a 805 dated which was forwarded to the Department of Local Govt. vide Board's letter no. > a 
19.07.2022 to ensure compliance of said directions and to submit the action taken report. 

ban Development etc. who arg 

The said directions issued are reproduced as under: 
1. The Department of Local Government shall provide updated information w.r.t Directions 

dated 01.03.2021 issued by Y the Board regarding bio-mining Issued to Department of Local Government. It is to be ensured that updated information w.r.t at least all Metro cities is provided in accordance with Hon'ble NGT Directions. 
. The Department of Local Govern 

accordingly Prepare detailed Of 
jurisdiction addressing the folloy 
a) The onsite emergency plan to cover potential risks/ emergencies due to fire, obnoxious flammable emissions, odour, vector borne diseases, rodents, bird nuisance, seasonal affectsi.e. summer / winter / monsoon (rainy season) and all other potential risks at the dumpsites. 

ment to conduct comprehensive risk assessment studies and 
n-site Emergency Plan for each dumpsite located in their 
wing issues: 

b) The onsite emergency plans to add, 
using appropriate risk assessment 
emergency issues/scenarios cited ab 
The on-site emergency management plan to cover likely affected geographical area including Population, flora & fauna in and around the dumpsites. 
The on-site emergency plan to contain detail 
software based for mitigating various emer 
available with respective control rooms and 

ress the worst possible case scenarios preferably 
softwares covering any or all of the potential 
ove. 

¢) 

d) led remedial measures both hardware and 
rgency situations, which should finally be 
on-site emergency notice boards. 

The Department of Local Government to prepare the on-site & off-site (or updaie off- site) emergency management plans preferably through an expert agency on the subject. 
f) The Department of Local Government shall im) 

on priority till the time On-site/Off-site 
implemented: 

e) 

plement the following interim measures 
Emergency Plans are prepared and 

3. Disposal of Waste: Fresh waste not to be disposed at the dum 
being undertaken. Organic waste from slaughter house, fish market etc, industrial waste not to be disposed at the dumpsite. It is to be further ensured that industrial waste / E- Waste/Lithium battery is not dumped at the site. Waste that is being unloaded at the site should be examined visually for potential fire sources fire sources when located, should be 
neutralized with cover material immediately. Emergency tipping area to be provided to set 
aside from the immediate working area where incoming loads of material known to be on 
fire or suspected of being so can be deposited, inspected and dealt with. Adequate 
compacting of waste to be done to minimize formation of air or methane pockets which can 
lead to subsurface fire at site. 

psite where bio- remediation is 

4. Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be installed at site 
50 that area with high methane concentration can be identified and preventive actions be 
undertaken. Further, temperature at windrows to be monitored with non-contact infrared 
thermometer (as used for monitoring human body temperature under COVID circumstances) 
and records be maintained for any major deviations. The temperature is to bein the range a 

350C to 590C. Treated leachate /water to be sprayed on the waste when rise ; REA 
is observed at the bioremediation site, Suitable mechanism to be in oe ny i oe 
cameras at the site and provision of fencing & frequent patrolling to be done for checking 
unauthorized entry at dumpsite, 

ical S. Arrangements for fire Extinguishing: Arrangements for adequate storage of sand/ A 

3 CL medias such as foam or powder at site to be made to douse fire a 

= en is reported. Usage of water for dousing fire to be avoided. Isolation and allowing ire 5 
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rapid natural burnout or smothering with soil to be done for dousing dumpsite fires. 

Dedicated fire tenders (preferably chemical extinguishing media) and adequate fire safety 
measures are to be deputed, specifically during summer season when dumpsites fire is more 

likely to take place. All mobile equipment or vehicles should be fitted with fire extinguisher 

and spark arrester. 

6. Health & Safety of Workers: Fire protection measures and safety equipment to be provided 
to all workers at the site and checked before entry to the dumpsite. Workers to be trained 

for detection of fire and necessary action to be taken in case of fire. Periodic training of 
workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc. 

7. Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at 

dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted. 

The Department of Local Government were directed to submit action taken report 
within 10 days for Action Point listed at No. 6 above. Action taken report for Point No. 1to 5 to 
be provided within 20 days of receipt of these Directions. 

All the Commissioners of Municipal Corporations/Executive Officers, Municipal 
Council/Nagar Panchayat of the State were informed about the above directions vide Boards 
letter no. 1340-1507 dated 14.09.2022 and were requested to submit compliance. 

No action taken report/reply w.r.t. above directions issued u/s 5 of Environment 
(Protection) Act, 1386 for implementation of Solid Waste Management Rules, 2016 w.r.t. fire 
incident at Municipal Solid Waste dump sites has been received from Municipal Corporation, 
Patiala till date. 

A news item was published in “The Tribune” dated 16.04.2023 regarding burning 
of solid Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala. 

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev 
Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal 
Corporation, Patiala. During visit, solid waste dumped at the site was found burning. The 
Municipal Corporation, Patiala officials informed that the site was old dumping waste site and 
the fire occurred due to methane production from the decomposition of said waste as well as 
due to rise in ambient temperature, resulting in occurrence of fire naturally on dumped waste. 

It has now been proposed to initiate action against the Municipal Corporation, 
Patiala u/s 5 of Environment (Protection) Act, 1986 for the violation of provisions of Solid Waste 
Management Rules, 2016. Accordingly, notice to issue directions was issued vide Board's letter 
no. 3749 dated 19.05.2023 alongwith an opportunity to show cause in person before the 
Chairman of the Board on 29.05.2023, which has been postponed to 02.06.2023. 

On 02.06.2023, no officer/official from the M.C., Patiala looking after the solid 
waste management appeared before the Competent Authority, as such, the Chairman of the 
Board decided that Municipal Corporation, Patiala shall be given another opportunity of personal 
hearing on 08.06.2023 and nodal officer of Municipal Corporation, Patiala responsible for 
compliance of Solid Waste Management Rules, 2016 shall attend the hearing on 08.06.2023 at 
11.30 AM before the Chairman of the Board. 

The representative of M.C,, Patiala informed that bioremediation of legacy waste at 
said old dump site has been 90% completed by M/s Akansha Enterprises Ltd. and remaining 
waste shall be bio remediated within few months. He further informed that the said fire incident 
occurred due to sudden rise in temperature and generation of gases, however, 
Corporation Patiala has controlled the said fire. Further, 
drills at the dump site and prepared an exit plan in case o 
and malathine dust spra 
fros 

the Municipal 
the MCP is conducting periodic mock 

f emergency. Further, herbal sanitizer 
Y Is also being sprayed on the garbage to control the smell emanated 

m the waste at dump site. It is further Informed that fresh waste generated from various 
house hold of the city is sent to 6 no. MRFs of the city for processing and is not being dispose at said dump site, They have submitted written reply In this regard. 

After hearing the officers of the Board and the representative of the project, the Chairman of the Board decided as under: 
1) The MCP shall submit comprehensive action plan for bioremediation of remaining legacy 

Waste with timelines, within one month. 
2) The MCP shall ensure that no such fire Incident shall occur in the future, otherwise, the 

Board shall imposed Environment Compensation of suitable amount without any further 
opportunity.
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3) The Environmental Engineer, Regional Office, Patiala shall verify the contentions Madey, 

the industry in its reply as per rules and regulations and submit its concrey 
recommendation within 15-days. 

4) Further actica will be taken after receipt of report from Regional Office. 

You are, therefore, requested to comply with the aforesaid decisions of the 

Personal hearing well within the prescribed time period, " 
Environmental Engineer 

for & on behalf of the 
Punjab Pollution Control Board 

Dated .... 
A copy of the above is forward 

j 
led to the Environmental Engi ea, Board, Regional Office, Patiala, 1t is 

: 
Industry and shall submit f, 
Be 

urther report ang 

ineer, Punjab Pollution 
requested to verify the compliance made by the 
recommendations well within the agseriaed time 

Environmental Enginee: Yi 

for & on behalf of the 
Punjab Pollution Control Board 
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Uist of MRF Centers 

1) SANOUR! ADDA NEAR REHRI MARKET, 
2) BISHAN NAGAR NEAR CHOTTI NADI, 
3) JHIL 
4) NEAR GOVT PRESS SIRHIND ROAD, 
S) 21 NO PHATAK. 
6) FOCAL POINT NEAR SK ENGINEER TILE FACTORY. 

REMEDATION PLANT PROJECT SANOURI ADDA DUMP / GHORI GATE DATE OF AGREEMENT 
2020 RS/- 6.80 CRORES STILL NOT FUNCTIONAL WHICH WAS SET UP TO CLEAR THE DUMP SITE 
WASTE . IT MAY BE LOOKED. INTQ AND. MAKE IT PART GF REPORT BEING SUBMITTED TO 
NATIONAL GREEN TRIBUNAL { NGT). 

YEAR 2023 JANURARY 25 REGPLE ALLOTED AT BC RATES TO RUN 6 MRF CENTERS AND HOTELS 
/ MARRIGE PALACES / RESTURANTS WERE ALLOTED PITS IN MRF CENTRES NEARBY FOR 

DISPOSAL OF WASTE [ff MRF CENTRES BUT THERE: HAS BEEN NO COMPLIANCE TILL DATE NOR 
‘THE CONCERNED AUTHGRITIES TOWK ANY ACTION AGAINST IT FOR NON COMPILANGE. ONLY 
WHEN SWATCH BHARAT STARTS WE SHOW THAT THESE MRF CENTRES ARE WORKING. IF 
THESE MRF CENTRES WOR SRRpEALY THERE SHOULD BE No WASTE BEING TRANSFERRED TO 

THE DUMP SITE: 

HARI BHARY SCHENE 6 NOT GEMPLIANG AS PER TERMS OF AGREEMENT WITH MUNICIPAL 
CORPORATION RATIALA ITH REGARD TO SAGRIGATION OF WET AND DRY WASTE NOR THE 

ALLOTED. COMPANY ZONTR AS FER AGREEMENT FOR SHIFTING WASTE OF THE CITY TO THE 

DUMP SITE AS PER NORMS: FULFILLING THEIR JOB. TOTAL CONNIANCE IS LEADING TO 
ENVIORMENTAL DISASTER WiTH RONNIUANCE FOR MUTUAL BENEEITS OF OFFICIALS. THIS 
MATTER NEEDS TO BE LOOKED INTO SERIOUSLY AS IT WOULD EFFECT ALL THE PRESEND AS 
WELL AS FUTURE GENERATIONS, 

AND ALSO CHECK THE LOG BOK OF MONITORING THE PEZD METER OR ANY OTHER DEVICE 

INSTALLED IF ANY BY MUNICIPAL CORPORATION PATIALA TO" MONITOR JF THIS BUBAP SITE 13 

PQLLUTING THE GROUND WATER 

THE BIGGEST QUESTION HERE [5 THAT IF MUNICIRAL CORPORATION CAN CHALLAN PEQPLE 
FOR VIOLATION OF NORMS WHO WILL CHALLAN THE MUNICIPAL QORFORATION FOR 
VIOLATION OF NORMS. A 
ATTACHED ; COPY OF OTHER NEWS PAPERS NEWS ARTICLES OF Chis ISSUED BY MUNICIPAL 
CORPORATION , PATIALA, 
DAYINDER PAL SINGH , H.NO 5% NEW OFFICERS COLONY, RATIALA (PB) 
N5316433434 
COPY TO NBT FOR REFERENCE ORDER NO. 434/2028DAVINDER RAL SINGH VS STATE OF 
PUNJAB. : 

DATED : 24/08/2023 ANDY PRESENT AT THE LOCATION AS PER DC PATIALA LETTER 767/LBC-4. 

JY 
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Garbage buming 
Throws News Savio 

ATTALA, DACEMBIRY 
Amid rising pollution levels 
due tothe burning of paddy 
straw and garbage in the 
open, the Muni Qorpo- 
ration haa fudled to curb 
burning of waste at the 
du mound near 

sad 
fp ——r——— 

hi es are 
‘dumping wage adjacent to 

Chhoti Nai» 
‘The garbage isburned st 
times and the smoke it 
emanates makes it worse 
fon dhe vesidents of nemby 
colonies of Arain Majm, 
Ghalori Gate, Sanjay ed 

continues unabated 

didlshave failed lokeepthe 
Blatant violation in check.” 

said he would get the 
ue : 

TH Thu, 15 December 2022 

angiind dtsastein opens 8 
idlation of nombs, ‘Anyone 
fous] tural woe cat be 

hetpsz//epapar. tribuneindia. con/e/71139632 

A rasident was found 
Rejpura road, IIBUNE PIQTY 

issued nchallanaspersantia: 
tion bylaws, In casetboiine ls 
nol paid, (he matter can be 
sent to fhe local count for dis- 

pass),” the officinl sald. 
ME Coprnissioner Aditya 

Upped, Trseam ised 
ET -Y 

buming waste Iti an open plot 

waste in open 

" 5 

p ot FRE 
the 

the aren near Kwnar Sabha 
School and ted the individ 

ual fur brming wests, ehid- 
Ung electricity wires.” He sat 
the NIC will combust Lamy 
challang te uch violstums 
the future well — TNS
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Fi Commissioner, 
: A Corporation Patiala, 

Subject: 
aig of the personal hearing gven on 24.01.2024 before the Chairman of the 

Wet. Notice tolssue directions u/s of Environment (Protection) Rules, 1986 for 

violations of the Salld Waste Management Rules, 2016- regarding fire Incident at old 

dps, nea hot Nal, Snow adda of unig Corporat ale i= 

LEE da 

The Following were present: 

On behalf of Punjab Pollution Control Board 

1. Er.GS.Majithia, Member Secretary 

2 Er. Harbir Singh, Chief Environmental Engineer (P) 

3. fr. Hardeep Kaur, Environmental Engineer (Waste Management) 
x, 6 

4. Er. Naviesh Singla, Environmental Engineer (zp) 

S. Er. Rohit Singla, Environmental Engineer, Regional Office, Patiala 

On behalf of the Industry 

1. Sh. Gurpreet Singh Walia, Superintending Engineer 

2. Sh.P Singh, Executive Engineer 

3, Sh, Harinder Singh, Sanitary. Inspector 

At the outset, Environmental Engineer, (2p-1) brought out that: - 

Ministry of Environment & Forests, Government of India, New Delhi in exercise of the 

powers conferred under the Environment (Protection) Act, 1986 has notified the Solid Waste Management 

Rules, 2016, wherein the Municipal Authority is responsible for Implementation of the provisions of the 

Solid waste’ Management Rules, 2016, including Infrastructure development for collection, storage, 

segregation, transportation, processing and disposal of municipal solid waste, and the preparation of 

action plan for management of solid waste. 

Timelines for compliance of various activities lald down in Solid Waste Management 

Rules, 2016, aswell as extended time lines fixed by the Hon'ble Natlonal Green Tribunal have already been 

lapsed. 

1n OA No, 606 0f 2018 titled as’ “Compliance of Municipal Solid Waste Management Rules, 

2016" came up for hearing before the Hon'ble National Green Tribunal on 10.01.2020, wherein the Hon'ble 

National Green Tribunal Issued certaln directions, the relevant part of which are reproduced as under:- 

2.In view of the fact that most of the statutory timelines have expired and directions of 

the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 2016 remain 

unexecuted, compensation scale Is hereby lald down for continued failure after 31.03.2020. The 

compliance of the Rules requires taking of several steps mentioned In Rule 22 from Serial No. 1 to 10 

(mentioned in para 12 above). Any such continued v will result in liability of every Local Body to pay
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[GARY Sor Latent £1 
Local Body for POPHIET 

and 10 lakhs and Rs. 1 lakh pe 

are unable to bear financia) 

compensation at the rate of Rs. 10 lakh per month per 

akn per month per Local Body for population between 5 lakhs 

other Local Body from 01.04.2020 till compliance. If the Local Bodies 

the liability will be of the State Governments with liberty to take remedial a 

Bodies. Apart from compensation, adverse entries must be made In the ACRS of the 
Bodies and other senior functionaries In Department of Urban Development etc. who are responsible f, 

ction against the efring 

CEO of the saiq , 

compliance of order of this Tribunal. 
b. Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this 

Tribunal dated 17.07.2019 In 0.4, No. 519/2019 para 2853 even though statutory timeline for ‘completing’ 

the sald step Is till 07.04.2021 (as per serial no. 11 In Rule 22), which direction remains unexecuted at most 
of the places. Continued failure of every Local Body on the subject of commencing the work of legacy waste 
sites remediation from 01.04.2020 ti compliance will result in liability to pay compensation at the rate of 
Ri. 101akh per month per Local Body for population of above 10lakhs, is. § akh per month per Local Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local 
Bodies are unable to bear financial burden, the liability will be of the State Governments with liberty to 
take remedial action against the erring Local Bodies. Apart from compensation, adverse entries must be 
made in the ACRs of the CEO of the said Local Bodies and other senior functionaries in Department of 
Urban Development etc. who are responsible for compliance of order of this Tribunal. 

A news item was published in “The Tribune” dated 16.04.2023 regarding burning of solid 
Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala, 

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar, 
Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala. 
During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officials 
informed that the site was old dumping waste site and the fire occurred due to methane production from 
the decomposition of said waste as well as due to rise in ambient temperature, resulting in occurrence of 
fire naturally on dumped waste. 

Accordingly, notice to issue directions u/s 5 of Environment (Protection) Act, 1986 for the 
violation of provisions of Solid Waste Management Rules, 2016 was issued to the Municipal Corporation, 
Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an opportunity of personal hearing before 
the Hon'ble Chairman of the Board on 29.05.2023, which has been Postponed to 02.06.2023. 

After hearing the officers of the Board and the representative of the Corporation, Patiala, 
the Chairman of the Board decided as under: 

1. The MCP shall submit comprehensive action plan for bioremediation of remaining legacy waste with 
timelines, within one month. 

The MCP shall ensure that no such fire incident shall occur in the future, otherwise, the Board shall 
imposed Enviroriment Compensation of suitable amount without any further opportunity. 
The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the industry 
in its reply as per rules and regulations and submit its concrete recommendation within 15-days. 

4. Further action will be taken after receipt of report from Regional Office. 

The proceedings of the personal hearing were conveyed to the Commissioner, Municipal 

Corporation, Patiala vide Board's letter no. 6476 dated 24.08.2023 for. compliance. 
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In view of | \ he directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022, 
Environment Com entation amounting to Rs, 40 lacs (for a period from 01.07.2020 il 30.09 2023) has 

been imposed upon Mu niclnal Corporation, Paial fot non-compliance of Sold Waste Management Rules, 
2016 and legas legacy waste remediation, out of which only Rs. 9.0 lacs has been deposited by the State 
Government on behalf Municipal Corporation, Patiala 

The directions dated 26.05.2022 Issued by CPCB w.r.t conducting comprehensive risk 

sessment studies and accordingly prepare detalled On-site Emergency Plan for dumpsite by concerned 

were forwarded to the Department of Local Govt,, Government of Punjab by PPCB letter no. 805 dated 

19.07.2022 16 ensure compliance of sald directions, Further, a copy of the directions w.r. Interim measure 

to be taken on priority til the time On-site/Off-site Emergency Plans are prepared was also forwarded to 

the Municipal Corporation vide PPCB letter nos. 1340-1507 dated 14.09.2022. 

Meanwhile, complainant Sh, Davinder Pal Singh had filed a complaint ir 

National Green Tribunal (NGT) alleging that the Municipal Corporation, Patiala is violating the Solid Waste 

Management Rules, 2016 and orders passed by Hon'ble Tribunal w.r.t. imposing ban on burning of waste 

in open places and bulk waste burning in landfill ites in Patiala city. The complaint has further alleged that 

regular fires at the garbage dump site near Chotti Nadi in Patiala is causing nuisance in the nearby area and 

has requested to Hon'ble Tribunal for redressal of the matter. 

The Hon'ble Tribunal has taken cognizance of the sald complaint. and the Hon’ 

in the Hon'ble 

ble Tribunal 

vide orders dated 01.08.2023 had constituted a Joint Committee comprising of CPCB, PPCB, District 

Magistrate, Patiala and representative of Commissioner, Municipal Corporation, Patiala to verify the 

factual situation at site and submit action taken report to the Hon'ble NGT, Hon'ble Tribunal has also 

directed the Joint Committee to undertake visits to the site, look into the grievances of the applicant, 

associate the applicant, verify the factual position by providing status of waste generation, waste processed 

and existence of legacy waste and its remediation and take appropriate remedial action by following due 

course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter. 

In compliance of the directions of the Hon'ble NGT in O.A. No. 434 of 2023, the Joint 

Committee visited the solid waste dump site of Patiala on 24.8.2023 along with complainant Sh. Davinder 

Pal Singh. The Joint Committee made following observations: 

1. The total area of the dump site Is about 8 acres. Reclamation has been done at two sites, one at site-A 

having area of about 3.5 acres and another site-B having area of about 3 acres. 

2. The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh waste 

and 15000 MT legacy waste is dumped at site-B. 

3. Mixed waste was found dumped at site-B. 

4. Atrommel system has been installed for recovery of the legacy waste. However, the same was not in 

operation as the legacy waste lying was In wet condition due to recent floods & rains in the area 

5. Although permanent fire control mechanism has not been provided at the dump site, however, one 

fire brigade was found stationed near the dump site for control of fire in case of any emergency. 

6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection of 

methane gas at the dump site. 

7. ETP for treatment of leachate has been provided, however, it was found non-functional 

8. Plantation around the dump site was not found adequate. 

9. Fencing around the dump site and gate at entrance point have not been provided. 

10. Partial storm water drain has been provided. a4,
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be taken b 
~34~ The committee recommended that following measures 2 4 

Corporation, Patiala In a time bound manner for prevention of fires at is dum 
solid waste: - 

p site and managenmq 

8) Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and according, 

Prepare detailed On-site Emergency Plan for Its dump site addressing the following issues: 
1. Tocover potential risks / emergencies due to fire, obnoxious / flammable emissions, odour, vector 

borne diseases rodents, birg nuisance, seasonal affects Le. summer / winter / monsoon (rainy season) and all other potential risks at the dumpsites. 
2. Toa 

. "1 worst pose case scenarios preferably using appropriate risk assessment 
Softwares * Toe , any or all of the potential emergency Issues / scenarlos cited above. 

1 * like 

sce geographical se Including population, flora & fauna in an around the dumpsites, 
a To contain d etailed remedial measures both hardware ang software based for mitigating various emergency sit CY situations, which should finally be available with respective control rooms and on-site emergency notice boards, 
Municipal Corporation, Patiala shall 
douse of the fire atany time in the 

b) 
Provide a permanent water hydrant system, which can be used to 

year. 
©) Municipal Coy i Pal Corporation, Patiala sha) Implement following interim measures til the time onsite/off-site emergency plans are prepared: 

i 
A " resh waste not be disposed at the dump site where bio remediation is being undertaken. Methane gas detectors (onthe down side) to be installed at the site so that area with high methane concentration can be identified and Preventive actions be undertaken, 

2 

3. Arrangements of fire extinguishers to be made especially in the summer seasons, 
Municipal Corporation, Patiala shall install CCTV cameras at its dump site, 
Proper measurement of waste received at the dump site. 

d| 
provide weigh bridge for 

Municipal Corporation, Patiala shall install a permanent gate with one security personnel at its main 
entrance to avoid any unauthorized access to the solid waste site. 

f) Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering of any 
waste in any water body. 

8 

h) 

Municipal Corporation, Patiala shall increase the plantation area / green belt around its dump site. 
Municipal Corporation, Patiala shall provide piezometers on four different locations in order to check 

the contamination of ground water. : 

The action taken report prepared by the Joint Committee has been filed by the Board in 

the Hon'ble NGT. 

The matter was lastly heard by Hon'ble NGT on 08.11.2023 wherein Sh. Aditya Uppal, 

Commissioner, Municipal Corporation, Patiala assured the Hon'ble Tribunal to look into all aspects of Solid 

Waste Management In District Patiala and will submit his detailed response with reference to the 

compliance with the directions issued by this Hon'ble tribunal In OA no. 606 of 2018 titled as Compliance 

of Municipal Solld Waste Management Rules, 2016. The matter has listed for 20.03.2024 for further 

consideration. 

The Municipal Corporation, Patiala has not submitted comprehensive action plan for 

bioremediation of remaining legacy waste tll date in the Board. Further, the Municipal Corporation, Patiala 

Ng
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3 
) i ~ Ho 

ot subm tted any co 
u Mpliance re, 

Barding pp 
re recommended by yp, . ® actly 

© Joint ¢ i: lies / maagyrg taken by | Municipa he 1] COM w Hore It at the solid waste dump 

ration, NGTIn 0.A. No. 434 of 2023. 

With the decision of the hearing given by 
and hag | 

020 0 10t deposited pending Environment Compensation 

It 1130092023 8 clear from Bowe 1 
a with th cts § ® Provisions of the sq Wast hat Municipal Corporation, Patita Is not serious to comply 

® Management Rus, 2016 and i violating the provisions of the sald Rules causin 8 degradatio n of ¢ 
ronment, Thus, Municipal Corporation, Patiala has made itself liable 

under the “Polly Ny Pays Principle” to pay Environmental Compensation. 

© matt i 

Issue following directjo er has been considered by the Competent Authority and it has been decided to 

"sul S of Environment 
{the Solid Waste 

Management Rules, ent (Protection Rules, 1986 for violations of 

) 2016, after affording an opportunity of personal hearing. 
That legal action wil be Initiated against the Municipal Corporation, Patiala and their responsible 

officers/officlals for Violating the provisions of the Solid Waste Management Rules, 2016. 

i) That Environment Compensation of appropriate amount shall be imposed On the Municipal 

Corporation, Patiala for damaging the environment. 

As such, notice to issue directions u/s 5 of Environment (Protection) Rules, 1986 for 

violations of the Solid Waste Management Rules, 2016- regarding fire Incident at old dump site, near Choti 

Nadi, Sanouri adda of Municipal Corporation, Patiala has been issued vide Board's letter no. 10137 dated 

12/01/2024 with an opportunity to appear in person before the Chairman of the Board in his office Punjab 

Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 24.01.2024. 

The representative of the Municipal Corporation, Patiala has informed that Municipal 

Corporation has already contacted M/s Thapar Institute of Engineering & Technology, Patiala to conduct 

comprehensive risk assessment studies and to prepare detailed on site emergency plan for the dumpsite. 

A water tanker with fire brigade has already been placed at dump site to douse the fire in case of 

emergency, however permanent water hydrant system yet to be provided. He further informed that the 

company earlier engaged for bio remediation of the legacy waste is in the dispute with the Corporation 

and Corporation has floated tender for engagement of the new company for its bio remediation of the 

pending 

yet be installed. He informed that the Corporation has already floated tender to provide fencing around 

ide permanent gate at the site. Corporation has installed two no. 

legacy waste. Corporation is having portable methane gas sensors, however, fixed detectors is 

the dump site as well as to provi 

plezometers out of the 4 which Is to be installed as per the recommendations of the Joint Committee. He 

requested to give some time to complete the entire recommendations of the joint Committee as well as 

provisions of the SWM Rules, 2016. 

After examining the facts of the record and hearing the Officers of the Board and 

representative of the Municipal Corporation, Patiala, the Chairman of the Board was of the view that 

Municipal Corporation has not yet complied with almost all the recommendations of the joint 

committee, not submitted any comprehensive plan for bioremediation of legacy waste, failed to 

deposit Environmental Compensation Imposed by the Board for violation of the SWM Rules, 2016 as 

well as no written reply submitted by the Municipal Corporation. Further, the case is pending in the 

Hon'ble National Green Tribunal and action taken report Is to be placed in the Hon'ble NGT by the 

Board. As such, the Chairman of the Board decided as under:
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1. The Municipal Corporation, Patiala shal comply with all the 0 

Committee by 04.02.2024 and shll submit the compliance report n wri 

be reheard before the Charman of the Board on 05.02.2024 t 1100 AM 12 

2. The Municipal Corporation, Patiala i to deposit Rs 40 Lac for violation of the 

the period 01.07.2020 to 30.09.2023. However, It has deposited only 9 Ia 

Corporation, Patiala shall deposit the balance amount of Environment Compen: 

mmendations of the Joint 

gtothe Board. MCP shall 

his office at Patiala. 

SWM, Rules 2016 for 

¢ so far. Municipal 

sation of Rs 31 lac, 

immediately. 

3. The Municipal Corporation, Patiala shall apply to obtain authorization as required under the Solid 

Waste Management Rules, 2016, within 07 days. 

4. Incase of the allure of the decision at sr. no. 1 to 3 by Municipal Corporation, Patiala. the Soon 
shall initiate legal action against the Municipal Corporation and is responsible officers for fon 

compliance of the Environmental Laws. 

5. Environmental Engineer, Regional Office Patiala shllvsit th st to check the compliance by the 

Municipal Corporation, Patiala well before the next date of personal hearing to be given and submit 

its report during the course of hearing. 

6. Environmental Engineer, Reglonal Office, Patiala shall also ensure to submit the report to the 

Hon'ble NGT in the OA no. 434 / 2023 well in time. 

You are, therefore, requested to comply with the aforesaid decisions of the personal 

hearing. 

Environmental Engineer (ZP-1) 

for & on behalf of the 
Punjab Pollution Control Board 

ENS. NO. wemsuerssmisssmaes [oC pee— - 

A copy of the above is forwarded to the Deputy Commissioner, Patiala with request to 

look into the matter personally being the matter is pending in Hon'ble National Green Tribune. 

Environmental Engineer (2P-1) 

for & on behalf of the 
Punjab Poljution Control Board 

endst.no. 12.5712... Dated NZD en 
Acopy of the above is’ forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office, Patiala for information and compliance. 

for & on behalf pf the 

Punjab Pollution Control Board 
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RIG] foam f * Annexure € 

MUNICIPAL CORPORATION PATIALA 

No 3% Date AY 

To 
Vv Environment Engineer, 

To Pollution Control Board, 
tile. i Adda of 

Sub: In term progress report regarding fire Incident at old dump site, near Choti Nadi, Sanour 

Municipal Corporation Patial 

etter no 10137 dt 12.01.2024. 

Reft- Punjab Pollution Control Board Patlala office 

gress report and timelining of com| pletion of the dump 

In reference to the above cited subject the in-term proj 

site as below: 
Name of work | Current Status of work/progress report 

‘Water hydrants at | The work of providing end Taying of water hydrants is in progress: 

Dump site. 

i 

7 Tk wsssment | The alloment Jee has be ued to Thayer Iss, o 

on siteloff site | Engineering and Technology vide no. 1418/SE-11 dt. 3) 2080 

| emergency plan | the light of resolution no. 3/302 dt. 29.01.2024 of Muni ipal 

I Corporation Patiala. —— 15032024 

3 | Methane “The allotment letter has been issued to Technosafe Solution! vide oe 
02. | 

Detectors TASAISE-I dt. 30012023 in the light of resolution El I— 
al Corporation Pati i 

1 

4 [Weighbridge | New estimate Tor the providing and installation has been framed and 30.04.2024 

put up for administrative approval. After getting the ‘admin approval 

| 
RWill go for tendering which will take two months. In the 

| 

meanwhile, Municipal Corporation Patiala engaged the nearest 

weigh bridge name Bharat Computerized Kanda for weighing of 

| 
solid waste vehicles. The instruction has been issued 0 the 

concerned branch for the com; liance. (Under tendering state 

5 | Entry Gate The entry gate has been fixed. 
Completed 

L217 = 
{ 6 | Fencing at dump “The work of fencing has been started 

15.03.2024 

site 
7 | Plantation at “After the completion ‘of fencing work, the plantation work will be 31.03.2024 

Ll dump site started as green curtain around the dump site 
| 

[78 Piezometerat | 1 new piezometer has been provided and one more is in Progress. 20022024 | 

( dump site Two more piezometers will be provided. 

9 |ccTv Cameras All eight cameras are in the working condition which are installed Completed 

at dump site in place of old cameras. 

10 | Environment | The file for environment compensation has been put up for 15032024 | 

Compensation __| administrative approval and the EC will be submitted accordingly. 

TI | Apply for Solid | All The documents required for ‘authorization certificate hs 

| waste completed and will be uploaded on the website of PBIP & Thi hh 

|| authorization | been submitted for approval of PBIP. After getting the approval 

Sofas fom | from the PBIP & CAF, authorization will be applied automatically. 

12 | Appoint Security | Four ‘Security guards are already depl it 

Guard at dump 8 jdaploysdatduang she. 

[site 

J 
Copy of the above is forwarded to: 

Date: .. 

1. Commissioner, Municipal Corporation Patiala for information. 
| 2. Environment Engineer, Punjab Pollution Control Board for information n. 

i 
t 

pe 7) 

Superintending Engineer, 
Municipal Corporation Patiala 
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No 

To 

Sub: 

Ref: 

detector at Municipal Dump 

SE foan  ufenrer 
MUNICIPAL CORPORATION PATIALA 

Miedo seg Date asl 

Technosafe Solutions, 
Plot No. 51, Sundemager, Nariangarh Road, 
Ambala City, Haryana 134003 India. 
Email: sales@technosafe.in 

Gas Detection methane sensor. Reg- Allotment Letter. 

nce Municipal Corporation Patiala resolution No. EJ dt.29. 01.204 in refere 
to your ‘email dated 25 24. : 

In reference to the: 

Gas details 

Hydrocarbon/LEL 

Catalytic:Sensor’ 

6814150, 
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UE YEE Jaen; es Wy LIFE 
Phone no. 0175230118 

ite da ee SE 1241 
$5 11491 bet nae (2 Ne 

REGISTERED 

The Commissioner, 
Municipal Corporation, 
Patiala 

Subject: 

Flor 

Proceeding of the personal hearing given on 14/02/2024 before the Chairm: 
Board w.r., notice to issue directions u/s § of Environment (Protection) Rules, 1936 for 
Violations of the Solid Waste Management Rules, 2016- regarding fire incident 3t old 
dump site, near Choti Nadi, Sanour adda of Municipal Corporation, Patiala. 

The Following were present: 

On behalf of Punjab Pollution Control Board 

1 Er. G.S. Majithia, Member Secretary 

2 Er. Harbir Singh, Chief Environmental Engineer (P) 

3 Er. Lavneet Kumar, Senior Environmental Engineer (ZP-1) 

4 Er. Hardeep Kaur, Environmental Engineer (Waste Management) 

5. Er. Navtesh Singla, Environmental Engineer (ZP-I) 

6. Er. Rohit Singla, Environmental Engineer, Regional Office, Patiala 

On behalf of the Municipal Corporation 

1. Sh. Gurpreet Singh Walia, Superintending Engineer 

2. Sh. J.P Singh, Executive Engineer 

At the outset, Environmental Engineer, (ZP-1) brought out that: - 

Ministry of Environment & Forests, Government of India, New Delhi in exercise of the 

powers conferred under the Environment (Protection) Act, 1986 has notified the Solid Waste Management 

Rules, 2016, wherein the Municipal Authority is responsible for implementation of the provisions of the 

Solid waste Management Rules, 2016, including infrastructure development for collection, storage, 

segregation, transportation, processing and disposal of municipal solid waste, and the preparation of 

action plan for management of solid waste. 

Timelines for compliance of various activities laid down in Solid Waste Management 

Rules, 2016, as well as extended time lines fixed by the Hon'ble National Green Tribunal have already been 

lapsed. 

In OA No. 606 of 2018 titled as “Compliance of Municipal Solid Waste Management Rules, 

2016" came up for hearing before the Hon'ble National Green Tribunal on 10.01.2020, wherein the Hon'ble 

National Green Tribunal issued certain directions, the relevant part of which are reproduced as under: - 

a. In view of the fact that most of the statutory timelines have expired and directions of 

the Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 2016 remain 

unexecuted, compensation scale is hereby laid down for continued failure after 31.03.2020. The 

compliance of the Rules requires taking of several steps mentioned in Rule 22 from Serial No. 1 to 10 

(mentioned in para 12 above). Any such continued failure will result in liability of every Local Body to pay 

compensation at the rate of Rs. 10 lakh per month per .ocal Body for population of above 10 lakhs, Rs. 5 

i 
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—~ {73 1akh per month per Local Body for population between 5 lakhs and 10 lakhs and Rs 1 lakh per month po 

other Local Body from 01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden, 
the hability will be of the State Governments with liberty to take remedial action against the erring Loy) 
Bodies. Apart from compensation, adverse entries must be made in the ACRs of the CEO of the said Loy 
Bodies and other senior functionaries in Department of Urban Development etc. who are responsible for 
compliance of order of this Tribunal 

b. Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this 
Tribunal dated 17.07.2019in 0.A. No. 519/2019 para 2853 even though statutory timeline for ‘completing’ 
the said step is till 07.04.2021 (as per serial no. 11 in Rule 22), which direction remains unexecuted at most 
of the places. Continued failure of every Local Body on the subject of commencing the work of legacy waste 
sites remediation from 01.04.2020 til compliance will result in liability to pay compensation at the rate of 
Rs. 10 lakh per month per Local Body for population of above 10 lakhs, Rs. § lakh per month per Local Body 
for Population between aks and 10 lakhs and is. 1 ak per month per other Local Body. If the Local Bodies are unable to bear financial burden, the liability will be of the State Governments with liberty to take remedial action against the erring Local Bodies. Apart from compensation, adverse entries must be made in the ACRs of the CEQ of the said Local Bodies and other senior functionaries in Department of Urban Development etc. who are responsible for compliance of order of this Tribunal. 

A news item was published in “The Tribune” dated 16.04.2023 regarding burning of solid Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala, 

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala. During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officials informed that the site was old dumping waste site and the fire occurred due to methane production from the decomposition of said waste as well as due to rise in ambient temperature, resulting in occurrence of 
fire naturally on dumped waste. 

Accordingly, notice to issue directions u/s S of Environment (Protection) Act, 1986 for the 
violation of provisions of Solid Waste Management Rules, 2016 was issued to the Municipal Corporation, Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an opportunity of personal hearing before 
the Hon'ble Chairman of the Board on 29.05.2023, which has been Postponed to 02.06.2023, 

After hearing the officers of the Board and the representative of the Corporation, Patiala, 
the Chairman of the Board decided as under: 

1. The MCP shall submit comprehensive action plan for bioremediation of remaining legacy waste with 
timelines, within one month. 

~ The MCP shall ensure that no such fire incident shall occur in the future, otherwise, the Board shall 
imposed Environment Compensation of suitable amount without any further opportunity. 

3. The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the industry 
in its reply as per rules and regulations and submit its concrete recommendation within 15-days. 

4. Further action will be taken after receipt of report from Regional Office. 

The proceedings of the personal hearing were conveyed to the Commissioner, Municipal 

Corporation, Patiala vide Board's letter no. 6476 dated 24.08.2023 for compliance. 

In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022, 

i has Environment Compensation amounting to Rs. 40 lacs (for a period from 01.07.2020 till 30.09.2023) ha 

NW
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i 8 
t. BE i Patlala for non compliance of Solid Waste Management Rules, 

n, out of which only Rs. 9.0 lacs has been deposited by the State 

Government on behalf Municipal Corporation, Patiala 

The directions dated 26,05,.2022 issued by CPCB w.r.{ conducting comprehensive risk 

assessment studies and accordingly prepare detailed On-site Emergency Plan for dumpsite by concerned 

were forwarded to the Department of Local Govt,, Government of Punjab by PPCB letter no. 805 dated 

im measure 

rded to 

19.07.2022 to ensure compliance of said directions. Further, a copy of the directions w.r.t interi 

to be taken on priority ill the time On.-site/Off-site Emergency Plans are prepared was also forwa 

the Municipal Corporation vide PPCB letter nos. 1340-1507 dated 14.09.2022. 

gh had filed a complaint in the Hon’ 

patiala is violating the Solid Waste 
Meanwhile, complainant Sh. Davinder Pal Sing be 

National Green Tribunal (NGT) alleging that the Municipal Corporation, 

‘ble Tribunal w.r.t. imposing ban on burning of waste 
Management Rules, 2016 and orders passed by Hon 

it has further alleged that 
in open places and bulk waste burning in landfil ites in Patiala city. The complaint 

regular fires at the garbage dump site near Chotti Nadi in Patiala is causing nuisance in the nearby area and 

has requested to Hon'ble Tribunal for redressal of the matter. 

The Hon'ble Tribunal has taken cognizance of the said complaint and the Hon'ble Tribunal 

vide orders dated 01.08.2023 had constituted a Joint Committee comprising of CPCB, PPCB, District 

Magistrate, Patiala and representative of Commissioner, Municipal Corporation, Patiala to verify the 

factual situation at site and submit action taken report to the Hon'ble NGT. Hon'ble Tribunal has also 

directed the Joint Committee to undertake visits to the site, look into the grievances of the applicant, 

associate the applicant, verify the factual position by providing status of waste generation, waste processed 

and existence of legacy waste and its remediation and take appropriate remedial action by following due 

course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter. 

In compliance of the directions of the Hon'ble NGT in O.A. No. 434 of 2023, the Joint 

Committee visited the solid waste dump site of Patiala on 24.8.2023 along with complainant Sh. Davinder 

Pal Singh. The Joint Committee made following observations: 

1 The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one at 

site-A having area of about 3.5 acres and another site-B having area of about 3 acres. 

2. The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh 

waste and 15000 MT legacy waste is dumped at site-B. 

3: Mixed waste was found dumped at site-B. 

4. A trommel system has been installed for recovery of the legacy waste. However, the same was 

not in operation as the legacy waste lying was in wet condition due to recent floods & rains in the. 

area. 

5 Although permanent fire control mechanism has not been provided at the dump site, however, 

one fire brigade was found stationed near the dump site for control of fire in case of any 

emergency. 

6. Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection of 

methane gas at the dump site, 

7. ETP for treatment of leachate has been provided, however, it was found non-functional. 

8. Plantation around the dump site was not found adequate. 

9. Fencing around the dump site and gate at entrance pojnt have not been provided. 

10. Partial storm water drain has been provided. 0
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The committee recommended that following measures tobe taken by Municip, 
Comoration. Patiala in a tune hound manner for prevention of fires at its dump site and management of 
sold waste 

a) Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and accordingly 

prepare detailed On site Emergency Plan for its dump site addressing the following issues 

1 To cover potential risks / emergencies due to fire, obnoxious / flammable emissions, 
odour, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer / winter 

/ monsoon (rainy season) and all other potential risks at the dumpsites 

2. To address the worst possible case scenarios preferably using appropriate risk assessment 
softwares covering any or all of the potential emergency issues / scenarios cited above. 

3 To cover likely affected geographical area including population, flora & fauna in an around 
the dumpsites. 

a To contain detailed remedial measures both hardware and software based for mitigating 

various emergency situations, which should finally be available with respective control 
rooms and on-site emergency notice boards. 

b) Municipal Corporation, Patiala shall provide a permanent water hydrant system, which can be 
used to douse of the fire at any time in the year. 

[5] Municipal Corporation, Patiala shall implement following interim measures till the time 
onsite/off-site emergency plans are prepared: 

1 Fresh waste not be disposed at the dump site where bio remediation is being undertaken. 

2. Methane gas detectors (on the down side) to be installed at the site so that area with high 
methane concentration can be identified and preventive actions be undertaken. 

3 Arrangements of fire extinguishers to be made especially in the summer seasons. 

d) Municipal Corporation, Patiala shall install CCTV cameras at its dump site, provide weigh bridge 
for proper measurement of waste received at the dump site. 

Municipal Corporation, Patiala shall install a permanent gate with one security personnel at its e) 

main entrance to avoid any unauthorized access to the solid waste site. 

f) Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering of 

any waste in any water body. 

[3] Municipal Corporation, Patiala shall increase the plantation area / green belt around its dump 

site. 

h) Municipal Corporation, Patiala shall provide piezometers on four different locations in order to 

check the contamination of ground water. 

The action taken report prepared by the Joint Committee has been filed by the Board in 

the Hon'ble NGT. 

The matter was lastly heard by Hon'ble NGT on 08.11.2023 wherein Sh. Aditya Uppal, 

Commissioner, Municipal Corporation, Patiala assured the Hon'ble Tribunal to look into all aspects of Solid 

Waste Management in District Patiala and will submit his detailed response with reference to the 

compliance with the directions issued by this Hon'ble tribunal in OA no. 606 of 2018 titled as Compliance 

of Municipal Solid Waste Management Rules, 2016. The matter has listed for 20. 03.2024 for further 

consideration 
er 

The Municipal Corporation, Patiala has not submitted comprehensive action pl 

oration, Patiala 
bioremediation of remaining legacy waste ll date in the Board. Further, the Municipal Corp 

LD
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has not submitted any 
'Y compliant i © regarding the activities / measure taken by it af the solid waste dump 

site, as recommended by th i . 1 3 Joint Committee constituted by Hon'ble NGT in 0 A. No. 434 of 2023 
cipal Cor, Te i" poration, Patiala has not complied with the decision of the hearing given by 

0al Tos 7d 0n 02.06.2023 and has also not deposited pending Environment Compensation 
cs for the period 01.07.2020 till 30.09.2023, 

Itis clear from above facts that Municipal Corporation, Patiala is not serious to comply 

with the provi Provisions of the Solid Waste Management Rules, 2016 and is violating the provisions of the 

Patiala has made itself liable 

said 

Rules causi 5 
using degradation of environment. Thus, Municipal Corporation, 

under the * RL 
e “Polluter Pays Principle” to pay Environmental Compensation. 

The matter has been considered by the Competent Authority 

1986 for violation: 

and it was decided to issue 

following directions u/s 5 of Environment (Protection) Rules, s of the Solid Waste 

Management Rules, 2016, after affording an opportunity of personal hearing. 

) That legal action will be initiated against the Municipal Corporation, Patiala and thei res| 

officers/ officials for violating the provisions of the 2016. 

ponsible 

Solid Waste Manageme
nt Rules, 

ii) That Environment Compensation of appropriate amount shall be imposed on the Municipal 

Corporation, Patiala for damaging the environment. 

As such, notice to issue directions u/s S of Environ 

2016- regarding fire int 

ment (Protection) Rules, 1986 for 

cident at old dump site, near Choti 

violations of the Solid Waste Management Rules, 

oard's letter no. 10137 dated 

Nadi, Sanouri adda of Municipal Corporation, Patiala has been issued vide B 

12/01/2024 with an opportunity to appear in person before the Cha irman of 

Patiala on 24.01.2024. 

the Board in his office Punjab 

Pollution Control Board, Vatavarn Bhawan, Nabha Road, 

g the hearing on 12/1/2024, the representative of the Mur 

icipal Corporation has already contacted M/s Thapar Institute of E 
During 

nicipal Corporation, 

Patiala informed that Muni 
ngineering & 

t comprehensive risk assessment studies and to prepare detailed on site 

Technology, Patiala to conduct 

emergency plan for the dump site. A water tanker with fire brigade has already been placed at dump site 

to douse the fire in case of emergency, however permanent water hydrant system yet to be provided. He 

further informed that the company. earlier engaged for bio remediation of the legacy waste is in the 

n has floated tender for engagement of the new company 

dispute with the Corporation and Corporatior 

for its bio remediation of the pending legacy waste. Corporation is having portable methane gas sensors, 

however, fixed detectors is yet be installed. He informed that the Corporation has already floated tender 

to provide fencing around the dump site as well as to provide permanent gate: at the site. Corporation has 

installed two no. piezometers outof the 4 which is to be installed as per the recommendations of the Joint 

Committee. He requested to give some time to complete the entire recommendations of the joint 

Committee as well as provisions of the SWM Rules, 2016. 

After examining the facts of the record and hearing the Officers of the Board and 

representative of the Municipal Corporation, Patiala, the Chairman of the Board was of the view that 

Municipal Corporation has not yet complied with almost all the recommendations of the joint 

committee, not submitted any comprehe 

deposit Environmental Compensation imposed by the B 

well as no written reply submitted by the Municipal Corporation. Fut 

nsive plan for bioremediation of legacy waste, failed to 

0ard for violation of the SWM Rules, 2016 as 

rther, the case is pending in the 

Hon'ble National Green Tribunal and action taken report is to be placed in the Hon'ble NGT by the 

Board. As such, the Chairman of the Board decided as under: -
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all the recommendations of the Joint 

The Municipal Corporation, Patiala shall comply with 

in writing to the Board. MCP 

Committee by 04.02.2024 and shall submit the compliance report 

4 his offi 
shall be reheard before the Chairman of the Board on 05.02.2024 at 11:00 AM in his office at 

Patiala. 

posit Rs 40 Lac for violation of the SWM, Rules 2016 

sited only 9 fac so far. Municipal 

ion of Rs 31 lac 

The Municipal Corporation, Patiala is to de 

for the period 01 07.2020 to 30.09.2023. However, it has depo: 

Corporation, Patiala shall deposit the balance amount of Environment Compensati 

, immediately. 

The Municipal Corporation, Patiala shall apply to obtain authorization as required under the Solid 

Waste Management Rules, 2016, within 07 days. 

In case of the failure of the decisions at sr. no. 1 to 3 by Municipal Corporation, Patiala, the Board 

shall initiate legal action against the Municipal Corporation and its responsible officers for non- 

compliance of the Environmental Laws. 

Environmental Engineer, Regional Office, Patiala shall visit the site to check the compliance bythe 

Municipal Corporation, Patiala well before the next date of personal hearing to be given and 

submit its report during the course of hearing. 

Environmental Engineer, Regional Office, Patiala shall also ensure to submit the report to the 

Hon'ble NGT in the OA no. 434 / 2023 well in time. 

The proceedings of hearing were also conveyed to the MC, Patiala with a copy to Regional 

Office, Patiala vide Board's letter no. 10137-38 dated 12/1/2024 for making compliance. 

Thereafter, Municipal Corporation, Patiala was asked to appear before the Chairman of 

the Board on 14/2/2024 in compliance to the decision no. 1 of the personal hearing as mentioned above. 

1) 

2) 

3) 

4 

5) 

6) 

7 

8) 

The representative of the MC, Patiala attended the hearing and informed as under: 

Municipal Corporation, Patiala has given work order for risk assessment and on-site and off-site 

emergency plan of dump site to Thapar Institute of Engineering and Technology (TIET), Patiala 

and also made advance payment to the said institute in this regard. 

Municipal Corporation, Patiala informed that the tender work for bioremediation of the legacy 

waste is under progress and they are perusing to finalize the same on priority. 

Municipal Corporation, Patiala has installed water tank of capacity 2000 litre with submersible 

pump and underground pipeline has been laid for carrying water from this storage tank for 

dousing of fire. 

Municipal Corporation, Patiala has purchased 3 methane gas detectors and same have been 

installed at site. 

Municipal Corporation, Patiala has engaged the nearest weigh. bridge namely Bharat 

Computerized Kanda for weighing of solid waste vehicles. However, new estimate has already 

been pre, 

be completed by 30/4/2024. 

icipal Corporation, Patiala has provided entry gate at the dump site and two no. security 

pared for providing and installation of new weigh bridge at dump site and the work shall 

Muni 

‘guard were also deputed at ste. 

Municipal Corporation, Patiala has started the fencing of the dump site and the same shall be 

completed within one month. 

Municipal Corporation, Patiala shall start the plantation activity after completion of fencing work 

and complete plantation shall be done by 31/3/2024. 

1% 
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9) Municipal Corporation, Pa Niald has installed all the 4 ney, nn oh 4 I IOMAtr, to cher b the groundwater 

10) Municipal Corporatio n, Patiala has in stalled 8 no. CCTV came Caviibiis 
locations at the dump site EE 

1) Municipal Corporation, Pal ied for CAF registration on the Inves , Patiala has applied for CAF reg 4 

and auth i orization shall be applied after the approval of the CAF. 

sition environmental 12) Munici i 
) unicipal Corporation, Patiala has taken up the matter for depo: 

by 15/3/2024. 
com) {l ith if " 

pensation with its Higher Authorities and assured to deposit the same latest 

en reply during the hearing, which was taken 
Further, the representative has given writt 

informed that the dump site was visited 

on record. Also, Environmental Engineer, Regional Office, Patiala 

personally by him alongwith AEE on 5/2/2024 and verified the comp Patiala. 

After examining the facts of the record and hearing 

the Chairman of the Bo 

liances as given by the MC, 

the Officers of the Board and 

ard decided as under: 

representative of the Municipal Corporation, Patiala, 
mental Compensat

ion 

1)  Municipal Corporation, Patiala shall deposit the balance amount of Environ! 

amounting to Rs. 31 Lakhs immediately witho 

Patiala shall submit interi 

ut any further delay. 

im report regarding risk assessment study and 

2) Municipal Corporation, 

on-site and off-site emergency plan of dump site 
ring and 

(TIET), Patiala in the first week of March, 2 

Regional 

from Thapar Institute of Enginees 

024 in the 0/0 Environmental Engineer, 

Technology 
Office, Patiala shall personally review 

Patiala. Environmental Engineer, 
Regional Office, 

gard on weekly basis and to send report accor 
the progress in this ref 

dingly. 

3) Municipal Corporation, Patiala shall expedite the tendering process for the bioremediation of 

that the bioremediation of the legacy waste fying at the dump site 

Patiala shall not dispose off any 

of the 

legacy waste and shall ensure 

rther, Municipal Corporation, 
be carried out at the earliest. Fur 

solid waste of the city be handled as per provisions 

fresh waste at the dump site. Municipal 

solid Waste Management Rules, 2016. 

Punjab Pollution Control Board, Regional Office, Patiala shall calculate 

4) Environmental Engineer, 

mental Compensation to be imposed on the Municipal Col 

2016 including non-bioremediation of legacy 

this 

rporation, Patiala for non- 

the Environ! 

olid Waste Management Rules, 
compliance of the S 

31/1/2024 and send the same to the EPA Cell to issue orders in 

waste period 1/10/2023 to 

regard. 
cameras installed at dump site with the 

patiala shall connect its CCTV 

Head Office, Patiala shall 
S) Municipal Corporation, 

r within 15-days. Asstt. Environmental Engineer (0S-WM), 
Board's serve! 

meras and in case any fire incident is observed, the concerned officer shall 
monitor these CCTV Caf 

inform to the Environmental Engineer, Regional Office, Patiala immediately for taking action 

against the Municipal Corporation authorities. 

6) Environmental Engineer, Regional Office, Patiala shall collect the groundwater sample from the 

piezometers installed by Municipal Corporation, Patiala and from the nearby vicinity (as reference 

sample) within 15-days. 

7) Municipal Corporation, Patiala shall make its 

leachates being generated form the legacy dump site by 28/2/2024 positively. 

Municipal Corporation, Patiala shall objgin authorization under the Solid Waste Management 

ETP operational, which is provided for treatment of 

8) 
Rules, 2016 by 28/2/2024. J
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10 Ry 10 1akhs a4 an 

9) Municipal Corporation, Patiala shall submit bank guarantee amounting 

assurance to comply with the all the commitments given above as well as recommendation’ of 

the Joint Committee within given time frame immediately. 

10) Municipal Corporation, Patiala shall involve its horticulture wing to provide plantation along the 

boundary of the dump site and ensure that 50% work be completed by 10/3/2024 and remaining 

by 10/4/2024 

You are, therefore, requested to comply with the aforesaid decisions of the personal 

hearing. ( \ | 

I... rma Av 

3 for & on behalf of the 

Punjab Pollution Control Board 

Enst.no. 1241 € outed_24 12) 21 
A copy of the above is forwarded to the Deputy Commissioner, Patiala for information as. 

the matter is pending in the Hon'ble National Green Tribunal, New Delhi. \ | 

i ou 
¢ for & on behalf of the 

Punjab Pollution Control Board 

Endst.no._)2479 er | 
punjat lution Control A copy of the above is forwarded to the Environmental Engineer, 

Board, Regional Office, Patiala for information and compliance. ( | 
\ 

Nos " 
Environmental Evgineer (20-3) > 
c for & on behalf of the 
Punjab Pollution Control Board 

Endst. no, VLE Dated 2 
A copy of the above is forwarded to the Environmental Engineer (HQ-3), Punjab Pollution 

Control Board, Head Office, Patiala for information and compliance. 

Environmental Ehgineer (2p-1| 2—— 
[= for & on behalf of the 
Punjab Pollution Control Board 

\ 
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